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भाग-4(क) 

राजè थान ͪवधान मÖ डल के अͬधǓनयम। 
 

 
 

 

ͪवͬध (ͪवधायी ĤाǾपण) ͪवभाग 

(Ēपु-2) 
अͬधसचनाू  

जयपरु, माच[ 25, 2026 
  सÉं या प.2(22)ͪवͬध/2/2025.- राजè थान राÏ य ͪवधान-मÖ डल का Ǔनà नांͩ कत अͬधǓनयम, 
िजसे राÏयपाल महोदय कȧ अनमǓतु  Ǒदनांक 24 माच[, 2026 को ĤाÜ त हईु , एतÙÙवारा सव[साधारण 
कȧ सचनाथ[ू  Ĥकाͧशत ͩकया जाता है:-  

महाराणा Ĥताप खेलकदू  ͪवæ वͪवÙयालय, जयपरु अͬधǓनयम, 2025 
(2026 का अͬधǓनयम संÉ यांक 9) 

(राÏयपाल महोदय कȧ अनमǓतु  Ǒदनाकं 24 माच[, 2026 को ĤाÜ त हईु ) 
राजèथान राÏय मɅ जयपरु मɅ खेलकदू , शा रȣǐरक ͧश¢ा को ĤोÛ नत करने और राç Ěȣय ͧश¢ा 

नीǓत के लê यɉ और उÙदेæ यɉ को ĤाÜ त करने हेत ुखेलकदू  ͪवæ वͪवÙयालय èथाͪपत और Ǔनगͧमत 
करने के ͧलए; और उससे ससंÈ त या आनषंͬ गकु  ͪवषयɉ के ͧलए उपबंध करने के ͧलए अͬधǓनयम। 
 भारत गणराÏय के सतह× तरवɅ वष[ मɅ राजèथान राÏय ͪवधान-मÖडल Ǔनà नͧलͨखत 
अͬधǓनयम बनाता हैः- 
 

 1. संͯ ¢Üत नाम, Ĥसार और Ĥारàभ.- (1) इस अͬधǓनयम का नाम महाराणा Ĥताप खेलकदू  
ͪवæ वͪवÙयालय, जयपरु अͬधǓनयम, 2025 है।  

(2) इसका Ĥसार सàपण[ू  राजèथान राÏय मɅ होगा।  
(3) यह तरÛ तु  Ĥव× तृ  होगा। 
2. पǐरभाषाए.ं- इस अͬधǓनयम मɅ, जब तक ͩक ͪवषय या सदंभ[ से अÛयथा अपेͯ ¢त न हो,- 
(क) “ͪवÙया पǐरषɮ” स ेͪवæ वͪवÙयालय  कȧ, धारा 25 के अधीन यथा-गǑठत, ͪवÙया पǐरषɮ 

अͧभĤते है; 
(ख) “सलाहकार पǐरषɮ” स ेधारा 21 के अधीन गǑठत ͪवæ वͪवÙयालय कȧ सलाहकार पǐरषɮ 

अͧभĤते है; 
(ग) “स ंबÙध महाͪवÙयालय” से कोई ͧश¢ा सèं था अͧभĤेत है, िजसे ͪवæ वͪवÙयालय के 

ͪवशषेाͬधकार Ǒदये गये हɉ; 
(घ) “बोड[” से धारा 23 के अधीन गǑठत ͪवæ वͪवÙयालय का Ĥबधं बोड[ अͧभĤते है; 
(ङ)  “Ǔनयğंक” स ेधारा 16 के अधीन ǓनयÈ तु  ͪवæ वͪवÙयालय का ͪवƣ अͬधकारȣ अͧभĤेत है; 
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(च)  “घटक महाͪवÙयालय” से ͪवæ वͪवÙयालय Ùवारा सधंाǐरत कोई महाͪवÙयालय अͧभĤेत है; 
(छ)  “संकाय” स ेͪवæ वͪवÙयालय का कोई संकाय अͧभĤेत है; 
(ज) “ͪवƣ सͧमǓत” से धारा 29 के अधीन गǑठत ͪवæ वͪवÙयालय कȧ ͪवƣ सͧमǓत अͧभĤते है; 
(झ)  “रा.ͧश.नी.” स ेकेÛ ġ सरकार Ùवारा समय-समय पर जारȣ कȧ गयी राç Ěȣय ͧश¢ा नीǓत 

अͧभĤते है; 

(ञ)  “ͪवǑहत” स ेपǐरǓनयमɉ, आͫड [नेÛ सɉ या ͪवǓनयमɉ Ùवारा ͪवǑहत अͧभĤते है; 
(ट)  “ĤǓतकलगǽु ु ” से धारा 14 के अधीन ǓनयÈ तु  ͪवæ वͪवÙयालय का ĤǓतकलगǽु ु  अͧभĤेत है; 
(ठ) “कुल-सͬचव” स ेधारा 15 के अधीन ǓनयÈ तु  ͪवæ वͪवÙयालय का कलु -सͬचव अͧभĤेत है; 
(ड)  “पǐरǓनयम”, “आͫड[नेÛस” और “ͪवǓनयम” स ेधारा 45, 47 और 49 के अधीन बनाये 

गये ͪवæ वͪवÙयालय  के Đमश: पǐरǓनयम, आͫड [नेÛस और ͪवǓनयम अͧभĤते हɇ; 
(ढ) “ͪवæ वͪवÙयालय का छाğ” स ेसàयक् Ǿप से सिंèथत ͩकसी उपाͬध, ͫडÜलोमा या अÛय 

ͪवÙया सबंंधी उपाͬध के ͧलए पाÓयĐमानसारु  अÚययन के ͧलए ͪवæ वͪवÙयालय  मɅ 
नामांͩकत कोई åयिÈत अͧभĤते है; 

(ण)  “अÚयापक” स ेͧश¢ा देने या अनसंधानु  संचाͧलत करने और उसमɅ माग[दश[न करन ेके 
Ĥयोजन के ͧलए ͪवæ वͪवÙयालय Ùवारा ǓनयÈतु  या माÛयताĤाÜत कोई åयिÈत अͧभĤते 
है और इसमɅ ऐसा åयिÈत भी सिàमͧलत है िजसे पǐरǓनयमɉ Ùवारा अÚयापक होना 
घोͪषत ͩकया जाये; 

(त) “ͪवæ वͪवÙयालय” स े धारा 3 के अधीन Ǔनगͧमत महाराणा Ĥताप खेलकदू  
ͪवæ वͪवÙयालय, जयपुर अͧभĤेत है; 

(थ) “ͪवæ वͪवÙयालय ͪवभाग” स े ͪवæ वͪवÙयालय Ùवारा चलाया जाने वाला कोई ͪवभाग 
अͧभĤते है। 

 3. ͪवæ वͪवÙयालय का Ǔनगमन.- (1) ͪवæ वͪवÙयालय के कलाͬधपǓतु , Ĥथम कलगǽु ु , Ĥबधं 
बोड[ और ͪवÙया पǐरषɮ के Ĥथम सदèय और ऐसे समè त åयिÈत, जो इसके पæ चात ्ऐस ेअͬधकारȣ 
या सदèय हो जाते हɇ, जब तक व े ऐसा पद या सदèयता धारण ͩकय े रहते हɇ, “महाराणा Ĥताप 
खेलकदू  ͪवæ वͪवÙयालय, जयपरु” के नाम से एक Ǔनगͧमत Ǔनकाय का गठन करɅगे और उसका 
शाæ वत उƣराͬधकार और एक सामाÛय मġाु  होगी और उस नाम से वह वाद ला सकेगा और उस पर 
वाद लाया जा सकेगा। 
 (2) ͪवæ वͪवÙयालय, ͪवæ वͪवÙयालय के Ĥयोजनɉ के ͧलए जगंम और èथावर दोनɉ Ĥकार कȧ 
सàपͪƣ अिज[त और धाǐरत करने, ऐसी ͩकसी भी जगंम या èथावर सàपͪƣ को, जो उसमɅ ǓनǑहत हो 
या उसके Ùवारा अिज[त कȧ जाये, पÒटाकतृ , ͪवĐȧत या अÛयथा अतंǐरत या åययǓनत करने और 
संͪवदा करने और इस अͬधǓनयम के Ĥयोजनɉ के ͧलए आवæयक अÛय समèत बातɅ करने के ͧलए 
स¢म होगा:  
 परÛतु ऐसी सàपͪƣ का ऐसा कोई भी पÒटा, ͪवĐय, अतंरण या å ययन राÏय सरकार के पव[ू  
अनमोदनु  के ǒबना नहȣं ͩकया जायेगा। 
 (3) ͪवæ वͪवÙयालय का मÉयालयु  जयपरु मɅ होगा जो कलगǽु ु  का मÉयालयु  होगा।  
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 (4) ͪवæ वͪवÙयालय Ùवारा या इसके ͪवǽÙध वादɉ और अÛ य ͪवͬधक काय[वाǑहयɉ मɅ 
अͧभवचन, कलु -सͬचव Ùवारा हè ता¢ǐरत और स× याͪपत ͩकय ेजायɅग ेऔर ऐस ेवादɉ और काय[वाǑहयɉ 
मɅ समè त आदेͧशकाए ंकलु -सͬचव को जारȣ और तामील कȧ जायɅगी। 
  4. अͬधकाǐरता.- (1) त× समय Ĥव× तृ  ͩकसी भी ͪवͬध मɅ अतंͪव[ç ट ͩकसी बात के होने पर भी, 
ͪवæवͪवÙयालय कȧ अͬधकाǐरता का Ĥसार सàपण[ू  राजèथान राÏय पर होगा और अÛय 
ͪवæवͪवÙयालयɉ के घटक महाͪवÙयालयɉ, सèंथाओ ं के ͧसवाय शारȣǐरक ͧश¢ा के समè त 
महाͪवÙयालय और सèंथाए,ं खेल अकादͧमया,ं इकाईयां आǑद, और ऐस ेअÛय महाͪवÙयालय, संèथाए,ं 
संèथान और ͪवभाग, िजÛहɅ सरकार Ùवारा राजपğ मɅ अͬधसचनाू  Ùवारा ͪवǓनǑद[ç ट ͩकया जाये, इस 
अͬधǓनयम के अधीन बनाए गए पǐरǓनयमɉ, आͫड [नÛे सɉ और ͪवǓनयमɉ के अनसारु  महाराणा Ĥताप 
खेलकदू  ͪवæ वͪवÙयालय, जयपरु स ेसंबÙध हɉगे। 

 (2) राÏ य सरकार, ͧलͨखत आदेश Ùवारा,-  
    (क)  ͪवæ वͪवÙयालय को Ĥादेͧशक सीमाओ ं के भीतर के ͩकसी भी सèं थान, सèं था या 

महाͪवÙयालय से ͪवͬध Ùवारा Ǔनगͧमत ͩकसी भी अÛ य ͪवæ वͪवÙयालय से उसकȧ 
सà बÙधता या उसके ͪवæ वͪवÙयालय जÛ य ͪवशषेाͬधकार ऐसी तारȣख स,े जो आदेश 
मɅ ͪवǓनǑद[ç ट कȧ जाये, ऐसी सीमा तक, जो आवæ यक और उͬचत समझी जाये, 
समाÜ त कर लेन ेकȧ अप¢ेा कर सकेगी, या  

(ख) आदेश मɅ ͪवǓनǑद[ç ट ͩकसी भी सèं थान, सèं था या महाͪवÙयालय को, िजसका राÏ य 
सरकार कȧ राय मɅ è वाय× त होना या उसे ͩकसी भी अÛ य ͪवæ वͪवÙयालय या 
Ǔनकाय से सà बÙध ͩकया जाना या ͪवशषेाͬधकारɉ का Ǒदया जाना अपेͯ¢त है, इस 
अͬधǓनयम के Ùवारा गǑठत ͪवæ वͪवÙयालय को सà बÙधता या उसके ͪवशषेाͬधकार 
Ǒदये जाने स ेऐसी सीमा तक, जो आवæ यक और उͬचत समझी जाये, अपविज[त कर 
सकेगी।  

    (3) राÏ य सरकार, ͪवæ वͪवÙयालय के परामश[ से, राजपğ मɅ Ĥकाͧशत अͬधसचनाू  Ùवारा, 
ͪवæ वͪवÙयालय कȧ अͬधकाǐरता मɅ िèथत ͩकसी भी सरकारȣ खेलकदू  महाͪवÙयालय, संè था, इकाई 
आǑद को ͪवæ वͪवÙयालय का घटक महाͪवÙयालय, इकाई होना Ĥगͨणत कर सकेगी। ऐस े
महाͪवÙयालय, सèं था, इकाई आǑद कȧ समè त जगंम और è थावर सà पͪƣया ंतब ͪवæ वͪवÙयालय मɅ 
ǓनǑहत हो जायɅगी और ऐस ेमहाͪवÙयालय, संè था, इकाई आǑद के अͬधकारȣ, अÚ यापक और कम[चारȣ 
è ĐȧǓनगं के माÚ यम से उपयÈ तु  पाये जाने के पæ चात ्और ऐसे Ǔनबधंनɉ और शतɟ, जो अͬधसचनाू  
मɅ अͬधकͬथत कȧ जायɅ, कȧ पǓत[ू  करने पर ͪवæ वͪवÙयालय के अͬधकारȣ, अÚ यापक या, यथािèथǓत, 
कम[चारȣ समझ ेजायɅगे।  

5. ͪवæ वͪवÙयालय के उÙदेæय.- ͪवæ वͪवÙयालय, अÛय Ĥयोजनɉ के साथ-साथ, Ǔनàनͧलͨखत 
Ĥयोजनɉ के ͧलए èथाͪपत और Ǔनगͧमत ͩकया हआु  समझा जायेगा- 

(i) शारȣǐरक ͧश¢ा और खेलकदू  मɅ ͧश¢ा, अनसंधानु  और £ान का Ĥसार करना; 
(ii)  Ĥͧश¢कɉ और खेल ͪवशषे£ɉ का ĤोÛ नत करना; 
(iii) राç Ěȣय ͧश¢ा नीǓत और खेल नीǓत के लê यɉ और उÙदेæ यɉ को ĤाÜ त करना; 
(iv) राÏ य मɅ शारȣǐरक ͧश¢ा एवं खेलकदू  को शैͯ ¢क Ǿप से सभी è तरɉ पर मानीटर 

करना: 
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परÛतु इस Ĥकार मानीटर ͩकय ेजान ेस,े राजèथान राÏय Đȧड़ा पǐरषɮ के 
ͩĐयाकलापɉ का ͩकसी भी Ĥकार से अǓतलंघन नहȣं ͩकया जायेगा; 

(v) शारȣǐरक ͧश¢ा और खेल Ĥͧश¢ण के ¢ेğ मɅ उÍ च अह[ताĤाÜ त Ĥͧश¢क, लȣडर 
तयैार करना; 

(vi) खेल के और ͪवकास हेत,ु उÍचतर ¢मता वाले मानव ससंाधन का सजनृ  करने के 
ͧलए श¢ैͨणक ¢ğे मɅ उ× कृç टता के केÛġ के Ǿप मɅ काय[ करना; 

(vii) खेल ͪव£ान मɅ अनसंधानु  के ͧलए और इसके Ĥायोͬगक अनĤयोगु  मɅ ͨखलाͫड़यɉ के 
खेल Ĥदश[न के उÛ नयन के ͧलए Ĥमखु और सवȾƣम खेल केÛ ġ के Ǿप मɅ काय[ 
करना; 

(viii) ͨखलाͫड़यɉ के ͧलए Ĥͧश¢ण का एक केÛ ġ (उÍचतर Ĥदश[न ͧश¢ण केÛġ) बनना; 
(ix) एथलȣटɉ के मãयांू कन, Ǔनदान, बचाव और उपचार हेत ुåयापक खेल ͬचͩक× सा केÛġ 

बनना; 
(x) अÛ तरराç Ěȣय मानकɉ कȧ नवीनतम इनडोर और आउटडोर खेलकदू  अवसरंचना 

उपलÞध कराना; और 
(xi) संकाय कȧ अदला-बदलȣ के ͧलए और देश तथा ͪवदेश मɅ ͪवͧभÛन ͪवæ वͪवÙयालयɉ 

मɅ अनसधंानु  मɅ सहयोग करने के ͧलए एक केÛġ उपलÞध कराना। 
6. ͪवæ वͪवÙयालय मɅ Ĥवशे.- (1) ͪवæ वͪवÙयालय, इस अͬधǓनयम, पǐरǓनयमɉ, आͫड [नेÛसɉ 

और ͪवǓनयमɉ के उपबधंɉ के अÚयधीन रहते हएु , समè त åयिÈतयɉ के ͧलए खलाु  रहेगा। 
(2) उप-धारा (1) मɅ अतंͪव[ç ट ͩकसी बात के होत ेहएु  भी ͪवæ वͪवÙयालय  स-े 

(क) ͩकसी भी पाÓयĐम मɅ ऐस ेͩकसी भी å यिÈ त को, जो ͪवǑहत श¢ैͨणक अह[ता या 
è तर नहȣ ंरखता है, Ĥवेश Ǒदया जाना; या 

(ख) ͪवæ वͪवÙयालय कȧ नामावͧलयɉ पर ऐसे ͩकसी छाğ को, िजसका श¢ैͨणक 
अͧभलखे कोई ͫडĒी, ͫडÜ लोमा या अÛ य ͪवÙया संबधंी उपाͬध Ĥदान ͩकय ेजाने के 
ͧलए Û यूनतम मानक è तरमान से कम हो, बनाय ेरखना; या 

(ग) ऐसे ͩकसी å यिÈ त या ͩकसी छाğ को, िजसका आचरण ͪवæ वͪवÙयालय के Ǒहतɉ या 
अनशासनु  के या अÛ य छाğɉ और कम[चाǐरयɉ के अͬधकारɉ और ͪवशषेाͬधकारɉ के 
ĤǓतकलू  हो, Ĥवेश देना या बनाये रखना; या 

(घ) ͩकसी भी पाÓयĐम मɅ, ͪवǑहत स ेअͬधक सÉं या मɅ छाğɉ को Ĥवेश Ǒदया जाना,  
अप ͯे¢त नहȣं होगा। 

(3) उप-धारा (2) के उपबधंɉ के अÚ यधीन रहते हएु , अनसͬचतु ू  जाǓतयɉ, अनसͬचतु ू  
जनजाǓतयɉ और ͪपछड़ ेवगɟ, अǓत ͪपछड़ ेवगɟ, आͬथ[क Ǿप स ेकमजोर वगɟ स ेसंबंͬ धत छाğɉ और 
मǑहला छाğɉ के ͧलए Ĥवेश मɅ è थानɉ का आर¢ण त× समय Ĥवƣृ ͩकसी ͪवͬध के उपबधंɉ के अनसारु  
या राÏ य सरकार कȧ नीǓत के अनसारु  ͩकया जायेगा। 

7. ͪवæ वͪवÙयालय कȧ शिÈतया ंऔर क× यृ .- ͪवæ वͪवÙयालय कȧ Ǔनàनͧलͨखत शिÈतया ंऔर 
क× यृ  हɉगे, अथा[त:्- 
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(क) ͪवæ वͪवÙयालय का Ĥशासन और Ĥबधं करना और अनसंधानु , ͧश¢ा ͧश¢ण व Ĥͧश¢ण 
के ͧलए ऐसी सèंथाए ंऔर केÛġ èथाͪपत करना, जो ͪवæ वͪवÙयालय के उÙदेæयɉ को 
अĒसर करने के ͧलए आवæयक हɉ; 

(ख) ͪवÙया कȧ ऐसी शाखाओ ं मɅ, िजÛ हɅ ͪवæ वͪवÙयालय समय-समय पर अवधाǐरत करे, 
ͧश¢ा देन ेकȧ å यवè था करना और अनसंधानु  के ͧलए और £ान के अͧभवध[न और 
Ĥसार के ͧलए ऐस ेउपबंध करना जो ͪवæ वͪवÙयालय के उÙदेæ यɉ को अĒसर करने के 
ͧलए आवæ यक हɉ;  

(ग) पाÓयĐमानसारु  अÚ ययन और पाÓयĐम ͪवǑहत करना और ͧश¢ा पÙधǓतयɉ और Ĥदान 
करने कȧ काय[पÙधǓतयɉ मɅ लचीलेपन के ͧलए उपबधं करना; 

(घ) राÏ य सरकार के पव[ू  अनमोदनु  से, अनसधंानु  और ͧश¢ा के ͧलए ऐसे केÛ ġ, या अÛ य 
इकाइया ंè थाͪपत करना जो ͪवæ वͪवÙयालय कȧ राय मɅ उसके उÙदेæ यɉ को अĒसर करने 
के ͧलए आवæ यक हɉ; 

(ङ) पǐरǓनयमɉ Ùवारा ͪवǑहत रȣǓत से उपाͬधया,ं ͫडÜ लोम ेऔर अÛ य ͪवÙया संबधंी उपाͬधयां 
और परè काु र संिèथत और Ĥदान करना; 

(च) अÚ येतावͪƣयांृ , छाğवͪƣयांृ , परè काु र, पदक और अÛ य परè काु र सिंèथत और Ĥदान 
करना; 

(छ) समान या समǾप उÙदेæ यɉ वाले अÛ य ͪवæ वͪवÙयालयɉ, सèं थाओ ंऔर Ĥाͬधकाǐरयɉ के 
साथ सहयोग और सहयोजन करना, जसैाͩक ͪवæ वͪवÙयालय अवधाǐरत करे; 

(ज) ͪवæ वͪवÙयालय Ùवारा उपलÞ ध कराये गये पाÓयĐमɉ मɅ, ͪवǑहत रȣǓत स ेछाğɉ को Ĥवेश 
देना; 

(झ) ऐसी फȧस और अÛ य Ĥभारɉ को Ǔनयत करना, उनकȧ मागं करना और ĤाÜ त करना या 
वसलू करना, जो ͪवǑहत ͩकय ेजायɅ; 

(ञ) ͪवæ वͪवÙयालय Ùवारा अपेͯ¢त अÚ यापन, अनसंधानु  और अÛ य पदɉ को सिंèथत करना 
और उन पर ǓनयिÈ तु या ंकरना; 

(ट) ĤशासǓनक, ͧलͪपकवगȸय और अÛ य आवæ यक पदɉ का सजनृ  करना और उन पर 
ǓनयिÈ तु या ंकरना; 

(ठ) सभी Ĥवगɟ के कम[चाǐरयɉ कȧ, उनकȧ आचार सǑंहता को सिàमͧलत करते हएु , सेवा कȧ 
शतɏ अͬधकͬथत करना;  

(ड) छाğɉ और कम[चाǐरयɉ के सभी Ĥवगɟ मɅ अनशासनु  ͪवǓनयͧमत और ĤवǓत [त करना और 
इस संबंध मɅ ऐस ेअनशासǓनकु  उपाय करना जो ͪवǑहत ͩकय ेजायɅ या ͪवæ वͪवÙयालय 
Ùवारा आवæ यक समझ ेजायɅ; 

(ढ)  छाğɉ के Ǔनवास के ͧलए हाल और छाğावास और ͪवæ वͪवÙयालय के संकायɉ, 
अͬधकाǐरयɉ और कम[चाǐरयɉ के ͧलए वास-सͪवधाु  और अǓतͬथ गहृ è थाͪपत, सधंाǐरत 
करना और उनका Ĥबधं करना; 

(ण)  छाğɉ और कम[चाǐरयɉ के è वाè Ø य और सामाÛ य कã याण का ĤोÛ नयन करन ेके ͧलए 
å यवè था करना; 
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(त)  ͪवæ वͪवÙयालय के å यय का ͪवǓनयमन करना और ͪवƣ का Ĥबंध करना और लेखे 
रखना; 

(थ)  ͪवæ वͪवÙयालय के Ĥयोजन के ͧलए और उन उÙदेæ यɉ से, िजनके ͧलए ͪवæ वͪवÙयालय 
è थाͪपत ͩकया गया है, सगंत अनदानु , आͬथ[क सहायता, अͧभदान, संदान और दान 
ĤाÜ त करना और ͩकÛ हȣं भी अनदानɉु  को ĤाÜ त करन ेके ͧलए केÛ ġȣय सरकार, राÏ य 
सरकार, ͪवæ वͪवÙयालय अनदानु  आयोग या अÛ य Ĥाͬधकाǐरयɉ और Ǔनकायɉ के साथ 
करार करना; 

(द)  राÏ य सरकार के पव[ू  अनमोदनु  स ेऐस े ǓनबÛ धनɉ और शतɟ पर, जो ͪवæ वͪवÙयालय 
ठȤक और उͬचत समझ,े ऐसी भͧमू  या भवन या संकम[ जो ͪवæ वͪवÙयालय के Ĥयोजन 
के ͧलए आवæ यक हɉ, Đय करना, अिज[त करना, उनका å ययन करना और ͩकÛ हȣं भी 
ऐस ेभवनɉ या सकंमɟ का सिÛनमा[ण, पǐरवत[न और संधारण करना; 

(ध)  राÏ य सरकार कȧ पव[ू  अन£ाु  ĤाÜ त करन े के पæ चात ् ͪवæ वͪवÙयालय कȧ या 
ͪवæ वͪवÙयालय के Ĥयोजन के ͧलए अिज[त कȧ जाने वालȣ आिèतयɉ के सबंंध मɅ 
अÛ तरण, बंधक, पÒटे, अन£िÜतयांु , करार और अÛ य हè ताÛ तरण-पğ Ǔनç पाǑदत करना; 

(न)  राÏ य सरकार के पव[ू  अनमोदनु  से, ͪवæ वͪवÙयालय कȧ सà पͪƣ कȧ ĤǓतभǓतू  पर, 
ͪवæ वͪवÙयालय के Ĥयोजनɉ के ͧलए धन उधार लेना; और  

(प)  ऐस े समè त अÛ य काय[ और बातɅ करना िजÛ हɅ ͪवæ वͪवÙयालय, ͪवæ वͪवÙयालय  के 
समè त उÙदेæ यɉ या ͩकसी भी उÙदेæ य को ĤाÜ त करने या अĒसर करने के ͧलए 
आवæ यक, सहायक या आनषंͬगकु  समझ।े 

8. कलाͬधपǓतु .- (1) राजèथान राÏय का राÏयपाल अपन ेपद के आधार पर ͪवæ वͪवÙयालय 
का कलाͬधपǓतु  होगा।  

(2) कलाͬधपǓतु  ͪवæ वͪवÙयालय का Ĥधान होगा और जब उपिèथत रहे, ͪवæ वͪवÙयालय के 
दȣ¢ातं समारोह कȧ अÚय¢ता करेगा और उपाͬधया,ं ͫडÜलोमे या अÛय ͪवÙया सबंंधी उपाͬधयां उÛहɅ 
ĤाÜत करने के हकदार åयिÈतयɉ को Ĥदान करेगा।  

(3) कलाͬधपǓतु  èवĤरेणा स ेया आवेदन पर, ͩकसी भी काय[वाहȣ के संबंध मɅ, ऐसी काय[वाहȣ 
कȧ Ǔनयͧमतता या उसमɅ ͩकये गये ͩकसी भी ͪवǓनæ चय या आदेश के सहȣ होन,े उसकȧ वधैता या 
औͬच×य के ͪवषय मɅ अपना समाधान करने के ͧलए ͪवæ वͪवÙयालय के ͩकसी भी अͬधकारȣ या 
Ĥाͬधकारȣ का अͧभलेख मगंवा सकेगा और उसका परȣ¢ण कर सकेगा; और यǑद ͩकसी भी मामले मɅ 
कलाͬधपǓतु  को यह Ĥतीत होता है ͩक ͩकसी ऐसे ͪवǓनæ चय या आदेश को उपांतǐरत, बाǓतल ͩकया 
जाना, उलटा जाना, या पनͪव[चारु  के ͧलए वापस भेजा जाना चाǑहए तो वह तदनसारु  आदेश कर 
सकेगा: 
 परÛतु इस धारा के अधीन शिÈतयɉ का Ĥयोग करन ेके ͧलए कलाͬधपु Ǔत को Ĥ×येक आवेदन 
उस तारȣख स ेतीन मास के भीतर-भीतर ͩकया जायेगा िजसको वह काय[वाहȣ, ͪवǓनæ चय या आदेश 
िजससे ͩक आवेदन संबंͬधत है, आवेदक को ससंͬचतू  ͩकया गया था: 
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 परÛतु यह और ͩक ͩकसी åयिÈत पर ĤǓतकलू  Ĥभाव डालन ेवाला कोई भी आदेश तब तक 
पाǐरत नहȣ ंͩकया जायेगा जब तक ͩक ऐस ेåयिÈत को अपना अßयावदेन Ĥèततु करने का अवसर न 
दे Ǒदया गया हो। 

(4) कलाͬधपǓतु  ऐसी अÛय शिÈतयɉ का Ĥयोग और ऐसे अÛय क×यɉृ  का पालन करेगा जो 
इस अͬधǓनयम के अधीन या Ùवारा उसे Ĥदƣ या समनदेͧशतु  ͩकये जायɅ। 

9. Ǔनरȣ¢ण.- (1) कलाͬधपǓतु  को, ऐस ेåयिÈत या åयिÈतयɉ Ùवारा, जैसा वह Ǔनदेश दे,-  
(क) ͪवæ वͪवÙयालय, इसके भवनɉ, Ĥयोगशालाओ,ं पèतकालयɉु , सĒंहालयɉ, काय[शालाओ ंऔर 

उपèकरɉ का; या 
(ख) ͪवæ वͪवÙयालय Ùवारा संधाǐरत ͩकसी संè थान, सèं था या छाğावास का; या 
(ग) ͪवæ वͪवÙयालय Ùवारा संचाͧलत या ͩकय ेगये अÚयापन और अÛय काय[ का; या 
(घ) ͪवæ वͪवÙयालय Ùवारा आयोिजत ͩकसी भी परȣ¢ा के सचंालन का,  

Ǔनरȣ¢ण करवान ेका अͬधकार होगा। 
(2) कलाͬधपǓतु  को ͪवæ वͪवÙयालय स ेसबंंͬधत ͩकसी भी मामल ेके संबधं मɅ ऐसे åयिÈत या 

åयिÈतयɉ स,े जसैा वह Ǔनदेश दे, जांच करवान ेका भी अͬधकार होगा। 
(3) कलाͬधपǓतु , Ĥ×येक मामले मɅ, ͩकय े जाने वाल े Ǔनरȣ¢ण या जांच करवान े के अपन े

आशय के बारे मɅ ͪवæ वͪवÙयालय को सचनाू  देगा और ͪवæ वͪवÙयालय ऐस े Ǔनरȣ¢ण या जांच मɅ 
ĤǓतǓनͬध×व ͩकय ेजाने का हकदार होगा।  

(4) कलाͬधपǓतु , ͪवæ वͪवÙयालय को ऐसी जांच या Ǔनरȣ¢ण के पǐरणाम के सबंंध मɅ अपन े
ͪवचारɉ से ससंͬचतू  करेगा और उन पर ͪवæ वͪवÙयालय कȧ राय अͧभǓनिæ चत करने के पæ चात,् कȧ 
जाने वालȣ कार[वाई के बारे मɅ ͪवæ वͪवÙयालय को सलाह दे सकेगा और ऐसी कार[वाई करने के ͧलए 
समय सीमा Ǔनयत कर सकेगा।  

(5) ͪवæ वͪवÙयालय, इस Ĥकार Ǔनयत कȧ गयी समय सीमा के भीतर-भीतर, कलाͬधपǓतु  
Ùवारा दȣ गयी सलाह पर कȧ गयी या ͩकय ेजाने के ͧलए Ĥèताͪवत कार[वाई के बारे मɅ कलाͬधपǓतु  
को ǐरपोट[ देगा। 

(6) यǑद ͪवæ वͪवÙयालय, Ǔनधा[ǐरत कȧ गयी समय सीमा के भीतर-भीतर कार[वाई नहȣं करता 
है या यǑद कलाͬधपǓतु  कȧ राय मɅ, ͪवæ वͪवÙयालय Ùवारा कȧ गयी कार[वाई समाधानĤद नहȣ ं है तो 
कलाͬधपǓतु  ͪवæ वͪवÙयालय Ùवारा Ǒदये गये ͩकसी èपçटȣकरण पर या ͩकय े गये अßयावदेन पर 
ͪवचार करने के पæ चात ्ऐसा Ǔनदेश जारȣ कर सकेगा जैसा वह उͬचत समझ ेऔर ͪवæ वͪवÙयालय ऐस े
Ǔनदेश का पालन करेगा। 

(7) यǑद ͪवæ वͪवÙयालय, उप-धारा (6) के अनसारु  जारȣ ͩकय ेगये Ǔनदेश का, ऐसी Ǔनयत 
समय सीमा के भीतर, जो इस Ǔनͧमƣ कलाͬधपǓतु  Ùवारा Ǔनयत कȧ जाये, पालन नहȣं करता है तो 
कलाͬधपǓतु  को è वͪववेकानसारु  ऐस ेǓनदेश का ͩĐयाÛवयन करान ेके ͧलए ͩकसी åयिÈत या Ǔनकाय 
को ǓनयÈतु  करने कȧ और ऐसा आदेश करने कȧ शिÈत होगी जो उसके åययɉ के ͧलए आवæ यक हो।  

 

10. ͪवæ वͪवÙयालय के अͬधकारȣ और Ĥाͬधकारȣ.- ͪवæ वͪवÙयालय के अͬधकारȣ और 
Ĥाͬधकारȣ Ǔनàनͧलͨखत हɉगे, अथा[त ्:- 

(क) ͪवæ वͪवÙयालय के अͬधकारȣ- 
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(i) कलगǽु ु ; 
(ii)   ĤǓतकलगǽु ु ; 
(iii) कलु -सͬचव; 
(iv) Ǔनयğंक; 
(v) संपदा अͬधकारȣ; 
(vi) छाğ कãयाण सकंायाÚय¢; 
(vii) संकायɉ के संकायाÚय¢; और 
(viii) ͪवæ वͪवÙयालय कȧ सेवा मɅ के ऐस े अÛय åयिÈत िजÛहɅ पǐरǓनयमɉ Ùवारा 

ͪवæ वͪवÙयालय के अͬधकारȣ होना घोͪषत ͩकया जाये।  
(ख) ͪवæ वͪवÙयालय  के Ĥाͬधकारȣ- 

(i) सलाहकार पǐरषɮ; 
(ii)  Ĥबंध बोड[; 
(iii) ͪवÙया पǐरषɮ; 
(iv) संकाय; 
(v) अÚययन बोड[; 
(vi) ͪवƣ सͧमǓत; और 
(vii) ऐस ेअÛय Ĥाͬधकारȣ िजÛहɅ पǐरǓनयमɉ Ùवारा ͪवæ वͪवÙयालय के Ĥाͬधकारȣ होना 

घोͪषत ͩकया जाये। 
11. कलगǽु ु .- (1) कलगǽु ु  ͪवæ वͪवÙयालय का पण[काͧलकू  वतैǓनक अͬधकारȣ होगा और 

Ǔनàनͧलͨखत सदèयɉ से ͧमलकर बनी चयन सͧमǓत कȧ ͧसफाǐरश पर, राÏय सरकार के परामश[ से, 
कलाͬधपǓतु  Ùवारा ǓनयÈतु  ͩकया जायेगा-  

(क) बोड[ Ùवारा नामǓनदͧशतȶ  एक åयिÈत जो ͪवæ वͪवÙयालय या उसके ͩकसी 
महाͪवÙयालय से संबंͬ धत न हो; 

(ख) ͪवæ वͪवÙयालय अनदानु  आयोग के अÚय¢ Ùवारा नामǓनदͧशतȶ  एक åयिÈत; 
(ग) कलाͬधपǓतु  Ùवारा नामǓनदͧशतȶ  अÛ तरराç Ěȣय É याǓतĤाÜ त एक ͨखलाड़ी; और 
(घ) राÏय सरकार Ùवारा नामǓनदͧशतȶ  एक åयिÈत, 

और कलाͬधपǓतु  इनमɅ से ͩकसी एक åयिÈत को सͧमǓत का अÚय¢ ǓनयÈतु  करेगा। 
(2) कलगǽु ु  कȧ पदावͬध उस तारȣख स,े िजसको वह अपना पद Ēहण करता है, तीन वष[ या 

सƣर वष[ कȧ आयु ĤाÜत कर लेन ेतक, इनमɅ स ेजो भी पहले हो, होगी: 
परÛतु वहȣ åयिÈत दसरȣू  अवͬध के ͧलए पनǓन[यिÈतु ु  का पाğ होगा। 
(3) कलगǽु ु , ऐसा वतेन और भƣे ĤाÜत करेगा जो राÏय सरकार Ùवारा अवधाǐरत ͩकय ेजायɅ। 

इसके अǓतǐरÈत, वह ͪवæ वͪवÙयालय Ùवारा सधंाǐरत Ǔन:शãकु  ससिÏजतु  Ǔनवास और ऐसी अÛय 
पǐरलिÞधयɉ का हकदार होगा जो ͪवǑहत कȧ जायɅ।  

 

(4) जब कलगǽु ु  के पद कȧ कोई èथायी ǐरिÈत उसकȧ म×यृ ,ु ×यागपğ, हटाये जाने या उसकȧ 
पदावͬध समाÜत हो जान ेके कारण हो जाये तो वह कलाͬधपǓतु  Ùवारा, उप-धारा (1) के अनसारु  भरȣ 
जायेगी और जब तक वह इस Ĥकार नहȣ ंभरȣ जाती है तब तक उसके Ùवारा उप-धारा (5) के अधीन 
और अनसारु  कामचलाऊ åयवèथा कȧ जायेगी।  
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(5) जब कलगǽु ु  के पद कȧ कोई अèथायी ǐरिÈत उसकȧ छÒटȣु , Ǔनलंबन के कारण या 
अÛयथा हो जाये, या जब उप-धारा (4) के अधीन कोई कामचलाऊ åयवèथा आवæयक हो तब कलु -
सͬचव मामल ेकȧ ǐरपोट[ तरंतु  कलाͬधु पǓत को करेगा जो, राÏय सरकार कȧ सलाह स,े कलगǽु ु  के पद 
के क×यɉृ  के Ǔनव[हन के ͧलए åयवèथा करेगा।  

 

(6) उप-धारा (1) स ेउप-धारा (5) मɅ अतंͪव[çट ͩकसी बात के होन ेपर भी, ͪवæ वͪवÙयालय का 
Ĥथम कलगǽु ु  राÏय सरकार कȧ सलाह स,े कलाͬधपǓतु  Ùवारा, तीन वष[ से अनͬधक कȧ कालावͬध के 
ͧलए ऐस ेǓनबधंनɉ और शतɟ पर ǓनयÈतु  ͩकया जायेगा जो राÏय सरकार अवधाǐरत करे।  

 

(7) कलगǽु ु  अपन ेपद का ×याग, ͩकसी भी समय अपना ×यागपğ ऐसी तारȣख से, िजसको 
वह पदभार से मÈतु  होन ेका इÍछकु  हो, कम स ेकम साठ Ǒदवस पव[ू  कलाͬधपǓतु  को Ĥèततु करके, 
कर सकेगा।  

 

(8) ऐसा ×यागपğ ऐसी तारȣख से Ĥभावी होगा जो कलाͬधपǓतु  Ùवारा अवधाǐरत कȧ जाये 
और िजसकȧ सचनाू  कलगǽु ु  को दȣ जाये। 

12. कलगǽु ु  का हटाया जाना.- (1) यǑद कलाͬधपǓतु  कȧ राय मɅ, कलगǽु ु  इस अͬधǓनयम के 
उपबधंɉ का काया[Û वयन करने मɅ जानबूझकर लोप या इÛ कार करता है या उसमɅ ǓनǑहत शिÈतयɉ का 
दǽपयोगु  करता है, या यǑद कलाͬधपǓतु  को अÛ यथा यह Ĥतीत होता है ͩक कलगǽु ु  का पद पर बने 
रहना ͪवæ वͪवÙयालय के Ǒहत के ͧलए हाǓनकर है तो कलाͬधपǓतु , ऐसी जाचं करने के पæ चात,् जो वह 
उͬचत समझ,े आदेश Ùवारा, कलगǽु ु  को हटा सकेगा:  

परÛ त ुकलाͬधपǓतु , ऐसा आदेश करने स ेपव[ू  ͩकसी भी समय जांच लिàबत रहने के दौरान, 
कलगǽु ु  को Ǔनलिàबत कर सकेगा:  

परÛ त ुयह और ͩक कलाͬधपǓतु  Ùवारा तब तक कोई भी आदेश नहȣ ंͩकया जायेगा जब तक 
ͩक कलगǽु ु  को उसके ͪवǽÙध कȧ जाने वालȣ Ĥè ताͪवत कार[वाई के ͪवǽÙध हेतकु दͧश[त करने का 
यिÈतयÈ तु ु  अवसर Ĥदान नहȣं कर Ǒदया गया हो। 

(2) उप-धारा (1) मɅ ǓनǑद[ç ट ͩकसी भी जांच के लिàबत रहने के दौरान या उसको Ú यान मɅ 
रखत ेहएु , कलाͬधपǓतु  यह आदेश दे सकेगा ͩक अगल ेआदेश तक-  

(क) ऐसा कलगǽु ु , कुलगǽु के पद के क× यɉृ  का पालन करने से ͪवरत रहेगा, ͩकÛ तु वह 
उन पǐरलिÞधयɉ को ĤाÜ त करता रहेगा, िजनका वह अÛ यथा हकदार था; 

(ख) कलगǽु ु  के पद के क× यɉृ  का पालन आदेश मɅ ͪवǓनǑद[ç ट å यिÈत Ùवारा ͩकया 
जायेगा।  

 

13. कलगǽु ु  कȧ शिÈतया ंऔर कत[åय.- (1) कलगǽु ु  ͪवæ वͪवÙयालय  का मÉयु  काय[पालक 
और श¢ैͨणक अͬधकारȣ होगा और कलाͬधपǓतु  कȧ अनपिèथǓतु  मɅ, ͪवæ वͪवÙयालय के दȣ¢ाÛत 
समारोहɉ कȧ अÚय¢ता करेगा।  

(2) कलगǽु ु  बोड[ और ͪवÙया पǐरषɮ का पदेन अÚय¢ होगा। 
(3) कलगǽु ु , ͪवæ वͪवÙयालय से संबंͬ धत मामले बोड[ को उसके ͪवचार-ͪवमश[ और ͪवचार के 

ͧलए Ĥèततु करने के ͧलए उƣरदायी होगा। उसे बोड[ और ͪवÙया पǐरषɮ और ऐसे अÛ य Ĥाͬधकाǐरयɉ 
या Ǔनकायɉ, जसैेͩक ͪवǑहत ͩकय ेजायɅ, कȧ बैठकɅ  बलानेु  कȧ शिÈत होगी।   
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(4) कलगǽु ु  का ͪवæ वͪवÙयालय के काय[कलापɉ पर साधारण Ǔनयğंण होगा और वह 
ͪवæ वͪवÙयालय मɅ सàयक् अनशासनु  बनाये रखन ेके ͧलए उƣरदायी होगा।  

(5) कलगǽु ु  इस अͬधǓनयम और पǐरǓनयमɉ, आͫड [नेÛसɉ और ͪवǓनयमɉ के उपबधंɉ का 
Ǔनçठापव[कू  पालन सǓनिæ चु त करेगा और उसे ऐसी समèत शिÈतया ंĤाÜत हɉगी जो उÈत Ĥयोजन के 
ͧलए आवæयक हɉ।  

(6) ͩकसी आपात मɅ, िजसमɅ कलगǽु ु  कȧ राय मɅ तरंतु  कार[वाई करना अपेͯ¢त हो, कलगǽु ु  
ऐसी कार[वाई करेगा जो वह आवæयक समझ ेऔर कȧ गयी कार[वाई कȧ ǐरपोट[, शीēतम अवसर पर, 
ऐस ेअͬधकारȣ, Ĥाͬधकारȣ या अÛय Ǔनकाय को करेगा जो उस मामले मɅ सामाÛय अनĐमु  मɅ कार[वाई 
करता। 

(7) जहा ंकलगǽु ु  Ùवारा उप-धारा (6) के अधीन कȧ गयी ͩकसी कार[वाई से ͪवæ वͪवÙयालय 
कȧ सेवा मɅ के ͩकसी भी åयिÈत पर उसके ͧलए अलाभकारȣ Ĥभाव पड़ता है, वहां ऐसा åयिÈत, ऐसी 
तारȣख स,े िजसको उसे कȧ गयी कार[वाई से ससंͬचतू  ͩकया जाये, तीस Ǒदन के भीतर-भीतर बोड[ को 
अपील कर सकेगा।  

(8) पवȾÈतू  के अÚयधीन रहते हएु , कलगǽु ु , ͪवæ वͪवÙयालय के अͬधकाǐरयɉ, अÚयापकɉ और 
अÛय कम[चाǐरयɉ कȧ ǓनयिÈतु , Ǔनलàबन और पदÍयǓतु  संबधंी बोड[ के आदेशɉ को काया[िÛवत करेगा।  

(9) कुलगǽु , अÚयापन, अनसंधानु  और अÛय काय[ के Ǔनकट समÛवय और एकȧकरण के 
ͧलए उƣरदायी होगा और ऐसी अÛय शिÈतयɉ का Ĥयोग करेगा, जो ͪवǑहत कȧ जायɅ।  

14. ĤǓतकलगǽु ु .- ͪवæ वͪवÙयालय  का ĤǓतकलगǽु ु  ऐसी रȣǓत से, और ऐसी कालावͬध के 
ͧलए, ऐस े ǓनबÛ धनɉ और शतɟ पर ǓनयÈ तु  ͩकया जायेगा और ऐसी शिÈ तयɉ का Ĥयोग और ऐस े
क× यɉृ  का पालन करेगा, जसैेͩक पǐरǓनयमɉ Ùवारा ͪवǑहत ͩकये जायɅ। 

15. कलु -सͬचव.- (1) कलु -सͬचव ͪवæ वͪवÙयालय का मÉयु  ĤशासǓनक अͬधकारȣ होगा। वह 
सीध ेहȣ कलगǽु ु  के अधी¢ण, Ǔनदेशन और Ǔनयंğण के अधीन काय[ करेगा। 

 

(2) इस अͬधǓनयम या त×समय Ĥवƣृ ͩकसी भी अÛय ͪवͬध मɅ अÛतͪव[çट ͩकसी बात के 
होन ेपर भी, कलु -सͬचव राÏय सरकार Ùवारा, राजèथान ĤशासǓनक सेवा मɅ के अͬधकाǐरयɉ (चयǓनत 
वेतनमान से अǓनà न) मɅ से ĤǓतǓनयिÈतु  Ùवारा ǓनयÈतु  ͩकया जायेगा। 

(3) कलु -सͬचव बोड[, ͪवÙया पǐरषɮ और ऐसे ͩकसी भी Ĥाͬधकारȣ का पदेन सदè य-सͬचव 
होगा िजसे पǐरǓनयमɉ Ùवारा ͪवæ वͪवÙयालय का Ĥाͬधकारȣ होना घोͪषत ͩकया जाये। 

(4) कलु -सͬचव का यह कत[å य होगा ͩक वह- 
(क) ͪवæ वͪवÙयालय के अͧभलखेɉ, सामाÛय मġाु  और ऐसी अÛय सàपͪƣयɉ का 

अͧभर¢क होगा िजÛहɅ बोड[ उसके भारसाधन मɅ सपद[ु ु  करे; और 
(ख) बोड[, ͪवÙया पǐरषɮ, संकायɉ, अÚययन बोडɟ और ͪवæ वͪवÙयालय के 

Ĥाͬधकाǐरयɉ Ùवारा ǓनयÈतु  ͩकसी भी सͧमǓत कȧ बैठकɅ  बलानेु  के ͧलए समèत 
नोǑटस जारȣ करेगा। 

(5) (i) जहा ंबोड[ कȧ कोई काय[वाहȣ या सकंãप, या कलगǽु ु  का कोई आदेश इस अͬधǓनयम 
और तदधीन बनाये गये पǐरǓनयमɉ के उपबंधɉ से असगंत हो, वहां कलु -सͬचव का यह कत[åय होगा 
ͩक वह ससगंतु  उपबंधɉ का उãलेख करते हएु  बोड[ या कलगǽु ु  को सलाह देगा और बोड[ कȧ बैठक कȧ 
काय[वाǑहयɉ मɅ या कलगǽु ु  के आदेश पर इस तØय को अͧभͧलͨखत करेगा ͩक उसन ेऐसी सलाह दे 
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दȣ थी और तदपरातंु  ऐसी काय[वाǑहयɉ, सकंãप या, यथािèथǓत, आदेश पर ͪवसàमǓत का ǑटÜपण 
Ĥèततु करेगा और ऐसा सकंãप या आदेश पाǐरत होन,े या यथािèथǓत, ऐसी काय[वाǑहया ंचलान ेके 
सात Ǒदवस के भीतर-भीतर कलाͬधपǓतु  या उसके Ùवारा इस Ǔनͧमƣ Ĥाͬधकतृ  ͩकसी अͬधकारȣ को 
मामले कȧ ससंचनाू  सǓनिæ चु त करेगा। 

(ii) खÖड (i) के अधीन ससंͬचतू  ͩकय ेगये ͪवसàमǓत के ǑटÜपण के परȣ¢ण के पæ चात,् 
कलाͬधपǓतु  या उसके Ùवारा इस Ǔनͧमƣ Ĥाͬधकतृ  अͬधकारȣ ऐसा अतंǐरम या èथायी आदेश, जो वह 
ठȤक समझ,े दे सकेगा, जो ͪवæ वͪवÙयालय के ͧलए आबÙधकर होगा: 

परÛतु यǑद ͪवसàमǓत के ǑटÜपण कȧ ĤािÜत कȧ तारȣख स े तीस Ǒदवस कȧ कालावͬध के 
भीतर-भीतर ऐसा कोई अतंǐरम या èथायी आदेश जारȣ नहȣ ं ͩकया जाये तो बोड[ या, यथािèथǓत, 
कलगǽु ु , काय[वाǑहयɉ, या संकãप या, यथािèथǓत, आदेश पर ऐसे काय[वाहȣ कर सकेगा मानो ͩक 
ͪवसàमǓत का ǑटÜपण Ĥèततु नहȣ ंͩकया गया था। 

(6) कलु -सͬचव धारा 44 के उपबधंɉ का अनपालनु  सǓनिæ चु त करने के ͧलए उƣरदायी होगा। 
(7) कलु -सͬचव ऐसी शिÈतयɉ का Ĥयोग और ऐसे अÛय क×यɉृ  का पालन और ऐसे अÛय 

कत[åयɉ का Ǔनव[हन करेगा, जो ͪवǑहत ͩकये जायɅ या िजनकȧ कलगǽु ु  या बोड[ Ùवारा उससे समय-
समय पर अपे¢ा कȧ जाये।  

 

16. Ǔनयğंक.- (1) Ǔनयंğक, ͪवæ वͪवÙयालय  का मÉयु  ͪवƣ, लेखा और संपरȣ¢ा अͬधकारȣ 
होगा। वह सीध ेहȣ कलगǽु ु  के Ǔनयंğण के अधीन काय[ करेगा। 

(2) इस अͬधǓनयम या, त×समय Ĥवƣृ ͩकसी भी अÛय ͪवͬध मɅ अÛतͪव[çट ͩकसी बात के 
होन ेपर भी Ǔनयंğक, राÏय सरकार Ùवारा, राजèथान लेखा सेवा के अͬधकाǐरयɉ (चयǓनत वतेनमान 
स ेअǓनà न) मɅ से ĤǓतǓनयिÈतु  Ùवारा ǓनयÈतु  ͩकया जायेगा।  

(3) Ǔनयğंक, ͪवƣ सͧमǓत का पदेन सदè य-सͬचव होगा। 
(4) Ǔनयğंक,- 

(क)  ͪवæ वͪवÙयालय कȧ Ǔनͬधयɉ का सामाÛय पय[व¢ेण करेगा और ͪवæ वͪवÙयालय 
को उसकȧ ͪवƣीय नीǓत के संबधं मɅ सलाह देगा; 

(ख)  Ûयास और ͪवÛयास सàपͪƣ को सिàमͧलत करत े हएु , ͪवæ वͪवÙयालय कȧ 
सàपͪƣ और ͪवǓनधानɉ का ͪवƣ सͧमǓत और बोड[ के ͪवǓनæ चयɉ के अनसारु  
Ĥबंध करेगा; और 

(ग)  ऐसी अÛय शिÈतयɉ का Ĥयोग और ऐसे अÛय ͪवƣीय क×यɉृ  का पालन करेगा 
जो उसे बोड[ Ùवारा समनदेͧशतु  ͩकय ेजायɅ या जो ͪवǑहत ͩकय ेजायɅ: 

 परÛतु Ǔनयंğक, बोड[ के पव[ू  अनमोदनु  के ͧसवाय, ऐसी रकम से अͬधक, जो ͪवǑहत कȧ जाये, 
कोई åयय उपगत या कोई भी ͪवǓनधान नहȣ ंकरेगा। 

(5) बोड[ के Ǔनयğंण के अÚयधीन रहते हएु , Ǔनयğंक- 

(क)  यह सǓनिæ चु त करेगा ͩक एक वष[ के ͧलए आवतȸ और अनावतȸ åयय बोड[ Ùवारा 
Ǔनयत सीमाओ ंसे अͬधक न हɉ, और सभी धन उन Ĥयोजनɉ के ͧलए åयय ͩकय े
जायɅ िजनके ͧलए व ेमंजरू या आबंǑटत ͩकये गये हɇ; 
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(ख)  ͪवæ वͪवÙयालय के वाͪष[क लेखाओ,ं ͪवƣीय ĤाÈकलनɉ और बजट को तयैार करन े
और उनको ͪवƣ सͧमǓत और बोड[ को Ĥèततु करन ेके ͧलए उƣरदायी होगा; 

(ग)  नकद और बɇक अǓतशेषɉ और ͪवǓनधानɉ पर बराबर नजर रखेगा; 
(घ)  राजèव के सĒंहण कȧ ĤगǓत पर नजर रखेगा और सĒंहण कȧ लाग ूकȧ गयी 

पÙधǓतयɉ पर सलाह देगा; 
(ङ)  यह सǓनिæचतु  करेगा ͩक भवनɉ, भͧमू , फनȸचर और उपèकरɉ के रिजèटर 

अÙयतन रखे जाते हɇ, और ͪवæ वͪवÙयालय Ùवारा सधंाǐरत समèत काया[लयɉ, 
Ĥयोगशालाओ,ं महाͪवÙयालयɉ और संèथाओ ंमɅ उपèकरɉ और अÛय खपन ेवालȣ 
सामĒी के सàबÛध मɅ èटाक कȧ जांच कȧ जाती है; 

(च)  यह सǓनिæ चु त करेगा ͩक ͪवæ वͪवÙयालय Ùवारा ͪवǓनधान स ेअÛ यथा ऐसा कोई 
भी å यय उपगत नहȣ ंͩकया जाये जो बजट मɅ Ĥाͬधकतृ  नहȣ ं ͩकया गया हो और 
ͩकसी भी अनͬधकतृ  åयय या अÛय ͪवƣीय अǓनयͧमतता को कलगǽु ु  के Úयान मɅ 
लायेगा और दोषी åयिÈतयɉ के ͪवǽÙध कȧ जाने वालȣ समͬचतु  कार[वाई का सझावु  
देगा; 

(छ)  ऐस ेͩकसी भी åयय को नामंजरू करेगा जो ͩकसी भी पǐरǓनयम के ǓनबÛधनɉ का 
उãलघंन करता हो या िजसके ͧलए पǐरǓनयम Ùवारा उपबधं ͩकया जाना अपेͯ¢त 
है ͩकÛतु नहȣ ंͩकया गया है; 

(ज)  ͪवæ वͪवÙयालय Ùवारा सधंाǐरत ͩकसी काया[लय, Ĥयोगशाला, महाͪवÙयालय या 
संèथा स ेऐसी सचनाू  या ͪववरͨणयां ĤाÜत करेगा, िजÛहɅ वह अपनी शिÈतयɉ के 
Ĥयोग, क×यɉृ  के पालन या कत[åयɉ के Ǔनव[हन के ͧलए आवæ यक समझ;े और 

(झ)  धारा 36, 37 और 38 के उपबधंɉ का अनपालनु  सǓनिæ चु त करेगा।  

17. सàपदा अͬधकारȣ और छाğ कãयाण सकंायाÚय¢.- (1) बोड[ Ǔनàनͧलͨखत ͩकसी भी एक 
या अͬधक अͬधकाǐरयɉ को ǓनयÈतु  कर सकेगा, अथा[त:्- 

(क) सàपदा अͬधकारȣ; और 
(ख) छाğ कãयाण संकायाÚय¢। 

(2) सàपदा अͬधकारȣ ͪवæ वͪवÙयालय के समèत भवनɉ, लानɉ, उÙयानɉ और अÛय èथावर 
सàपͪƣ का भारसाधक होगा।  

(3) छाğ कãयाण सकंायाÚय¢ के कत[åय Ǔनàनͧलͨखत हɉगे:-     
 (क) छाğɉ के आवासन का Ĥबंध करना; 
 (ख) छाğɉ को परामश[ देन ेके ͧलए काय[Đम ǓनǑदçट करना; 

(ग) कलगǽु ु  Ùवारा अनमोǑदतु  योजनाओ ंके अनसारु  छाğɉ के Ǔनयोजन के ͧलए åयवèथा 
करना; 

(घ) छाğɉ के पाÓयेतर ͩĐयाकलापɉ का पय[व¢ेण करना; 
(ङ) ͪवæ वͪवÙयालय के èनातकɉ को नौकरȣ Ǒदलान ेमɅ सहायता करना; और 
(च) ͪवæ वͪवÙयालय के पव[ू  छाğɉ को सगंǑठत करना और उनसे सàपक[  बनाये रखना।  

18. संकायɉ के सकंायाÚय¢ और उनके क×यृ .- (1) Ĥ×येक सकंाय का एक संकायाÚय¢ 
होगा।  
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(2) सकंायɉ के सकंायाÚय¢ कलगǽु ु  Ùवारा ऐसी रȣǓत से ǓनयÈतु  ͩकय ेजायɅगे, जो ͪवǑहत कȧ 
जाये।  

(3) सकंायाÚय¢ ऐस ेक×यɉृ  का पालन करɅगे जो पǐरǓनयमɉ Ùवारा ͪवǑहत ͩकय ेजायɅ।  
19. अÛय अͬधकारȣ और कम[चारȣ.- धारा 10 के खÖड (क) मɅ उिãलͨखत अÛय अͬधकाǐरयɉ 

कȧ और ͪवæ वͪवÙयालय  के कम[चाǐरयɉ कȧ ǓनयिुÈत कȧ रȣǓत और उनके क×यृ  ऐस ेहɉगे जो इस 
अͬधǓनयम मɅ उपबंͬ धत ͩकये जायɅ या पǐरǓनयमɉ, आͫड [नेÛसɉ और ͪवǓनयमɉ Ùवारा ͪवǑहत ͩकय े
जायɅ।  

 

20. अͬधकाǐरयɉ और कम[चाǐरयɉ का पाǐरĮͧमक.- ͪवæ वͪवÙयालय के ͩकसी भी अͬधकारȣ या 
कम[चारȣ को ͪवæ वͪवÙयालय मɅ ͩकसी भी काय[ के ͧलए, पǐरǓनयमɉ मɅ जसैा उपबंͬ धत है उसके 
ͧसवाय, कोई भी पाǐरĮͧमक न तो Ǒदया जायेगा और न वह उसे èवीकार करेगा।   

 

21. सलाहकार पǐरषɮ का गठन और सरंचना.- (1) ͪवæ वͪवÙयालय कȧ एक सलाहकार पǐरषɮ 
होगी जो Ǔनà नͧलͨखत सदè यɉ से ͧमलकर बनगेी, अथा[त:्- 
     

(i) कलाͬधपǓतु  Ùवारा ǓनयÈ तु  ͩकया जाने वाला, शारȣǐरक ͧश¢ा और खेलɉ मɅ 
राçĚȣय ÉयाǓतĤाÜत एक å यिÈ त, जो सलाहकार सͧमǓत का अÚय¢ होगा; 

(ii) कलगǽु ु ; 
(iii) Ĥमखु शासन सͬचव, यवाु  मामल ेएव ंखेल ͪवभाग, राजèथान; 
(iv) अÚय¢, राजèथान राÏय Đȧड़ा पǐरषɮ या उसका नामǓनदͧशतीȶ ; 
(v) काय[कारȣ Ǔनदेशक, नतेाजी सभाषु  राç Ěȣय Đȧड़ा संèथान, पǑटयाला; 
¼vi½ कलाͬधपǓतु  Ùवारा नामǓनदͧशतȶ  ͩकय ेजाने वाल ेऐसे दो Ĥमखु ͨखलाड़ी, जो 

ͩक अÛ तरराç Ěȣय खेल आयोजनɉ मɅ रैफरȣ या अà पायर के काय[ के ͧलए 
माÛ यताĤाÜ त हɉ; 

(vii) राÏय सरकार Ùवारा नामǓनǑद[çट ͩकय ेजाने वाले, पांच ͨखलाड़ी, िजÛहɉन े
ओलिàपक या ͪवæ व चिैàपयनͧशप मɅ देश का ĤǓतǓनͬध×व ͩकया हो; 

(viii) राÏय सरकार Ùवारा नामǓनǑद[çट ͩकये जान े वाल,े राÏय से संबधं रखन े
वाल े अज[नु परè काु र/ġोणाचाय[ परè काु र/गǽु वͧशç ठ परè काु र/ महाराणा 
Ĥताप परè काु र ĤाÜ त दो ͨखलाड़ी, िजÛहɉन ेदेश या राÏय का अÛतरराç Ěȣय 
या राçĚȣय èतर पर ĤǓतǓनͬध×व ͩकया हो; 

(ix) संकायाÚ य¢ (ͩफिजयोथरेैपी), राजèथान èवाèØय ͪव£ान ͪवæ वͪवÙयालय, 
जयपरु; 

(x) ͪवæ वͪवÙयालय का कलु -सͬचव, सदèय-सͬचव। 
(2) सलाहकार पǐरषɮ कȧ बैठक मɅ, एक Ǔतहाई उपिèथत सदèयɉ से बैठक कȧ गणपǓत [ू  होगी।  

(3) सलाहकार पǐरषɮ का अÚय¢ ऐस ेक×यɉृ  का पालन और ऐसी शिÈतयɉ का Ĥयोग करेगा, 
जो इस अͬधǓनयम मɅ उपबंͬ धत हɇ या, जो ͪवǑहत कȧ जायɅ।  

(4) सदèय ͩकसी भी अǓतǐरÈत वतेन के ǒबना सेवा करɅगे ͩकÛतु ऐस ेदैǓनक भƣे और याğा 
åययɉ के हकदार हɉग,े जो ͪवǑहत ͩकय ेजायɅ।  
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(5) सलाहकार पǐरषɮ कȧ बैठकɉ का काय[वƣृ सलाहकार पǐरषɮ के सदèय-सͬचव Ùवारा 
अͧभͧलͨखत और सधंाǐरत ͩकया जायेगा।  

22. सलाहकार पǐरषɮ के कत[å य और क× यृ .- सलाहकार पǐरषɮ के कत[å य और क× यृ  
Ǔनà नͧलͨखत हɉगे:- 

(क) ͪवæ वͪवÙयालय कȧ å यापक नीǓतयɉ और काय[Đमɉ का समय-समय पर पनͪव[लोकनु  
करना और उÙदेæ यɉ को ĤाÜ त करने के संबधं मɅ, ͪवæ वͪवÙयालय  के सधारु  और 
ͪवकास के ͧलए, उपायɉ का सझावु  देना; 

(ख) ऐस े ͩकसी मामले के सबंंध मɅ, िजससे ͪवæ वͪवÙयालय का माग[दश[न हो सके, 
कलगǽु ु  को सलाह देना; और 

(ग) ऐसे अÛ य कत[å य और क× यृ  जो पǐरǓनयमɉ Ùवारा ͪवǑहत ͩकये जायɅ। 
23. Ĥबंध बोड[ का गठन और सरंचना.- (1) Ĥबंध बोड[ ͪवæ वͪवÙयालय का उÍचतम 

काय[पालक Ǔनकाय होगा और Ǔनàनͧलͨखत सदèयɉ स ेͧमलकर बनगेा, अथा[त:्- 
(I) ͪवæ वͪवÙयालय  का कलगǽु ु  – पदेन अÚय¢; 
(II) पदेन सदèय- 

(i) Ĥमखु शासन सͬचव, ͪवƣ ͪवभाग, राजèथान; 
(ii) Ĥमखु शासन सͬचव, उÍच ͧश¢ा ͪवभाग, राजèथान; 
(iii) Ĥमखु शासन सͬचव, ͪवÙयालय ͧश¢ा ͪवभाग, राजèथान; 
(iv) Ĥमखु शासन सͬचव, ͬचͩक×सा ͧश¢ा ͪवभाग, राजèथान; 
(v) Ĥमखु शासन सͬचव, यवाु  मामले एवं खेल ͪवभाग, राजèथान; 
(vi) अÚय¢, राजèथान राÏ य Đȧड़ा पǐरषɮ; 
(vii) Ǔनदेशक, शारȣǐरक ͧश¢ा, राजèथान ͪवæ वͪवÙयालय, जयपरु; 
(viii) ĤǓतकलगǽु ु ; और 
(ix) ͪवæ वͪवÙयालय  का कलु -सͬचव, सदèय-सͬचव।  
 

èपçटȣकरण.- (i) से (v) मɅ उिãलͨखत पदेन सदèयɉ मɅ उनके संबंͬ धत नामǓनदͧशतीȶ  
भी सिàमͧलत हɉगे जो शासन उप सͬचव, राजèथान कȧ रɇक से नीच ेके नहȣ ंहɉगे।  

(III) नामǓनदͧशतȶ  सदèय- 
(i) कलगǽु ु  Ùवारा, सकंायाÚय¢ɉ मɅ से एक वष[ के ͧलए नामǓनदͧशतȶ  दो åयिÈत; 
(ii) कलगǽु ु  Ùवारा, एक वष[ के ͧलए नामǓनदͧशतȶ  दो ͪवæ वͪवÙयालय आचाय[; 
(iii) कलाͬधपǓतु  Ùवारा, तीन वष[ के ͧलए नामǓनदͧशतȶ  ͩकय े जाने वाल े दो 

ͪवÉयात ͧश¢ाͪवɮ; 
(iv) राÏय सरकार Ùवारा एक वष[ के ͧलए नामǓनदͧशतȶ  ͩकय ेजाने वाले, संबÙध 

महाͪवÙयालयɉ के दो Ĥाचाय[, एक राजकȧय महाͪवÙयालयɉ स े और दसराू  
Ǔनजी महाͪवÙयालयɉ से; 

(v) राÏय सरकार Ùवारा तीन वष[ के ͧलए नामǓनदͧशतȶ  ͩकय ेजाने वाल,े राÏ य 
ͪवधान-मÖ डल के दो सदè य; और 
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(vi) राÏय सरकार Ùवारा तीन वष[ के ͧलए नामǓनदͧशतȶ  ͩकय ेजाने वाले, अज[नु 
परè काु र/ġोणाचाय[ परè काु र/गǽु  वͧशç ठ परè काु र/महाराणा Ĥताप परè काु र 
ĤाÜ त राç Ěȣय या अÛ तरराç Ěȣय è तर पर É याǓतĤाÜ त दो ͨखलाड़ीA 

(2) बोड[ कȧ बैठक मɅ, एक Ǔतहाई उपिèथत सदèयɉ से बैठक कȧ गणपǓत [ू  होगी।  
(3) बोड[ का अÚय¢ ऐसे क×यɉृ  का पालन और ऐसी शिÈतयɉ का Ĥयोग करेगा जो इस 

अͬधǓनयम मɅ उपबंͬ धत हɇ या जो ͪवǑहत कȧ जायɅ।  
(4) सदèय ͩकसी भी अǓतǐरÈत वतेन के ǒबना सेवा करɅगे ͩकÛतु ऐस ेदैǓनक भƣे और याğा 

åययɉ के हकदार हɉग,े जो ͪवǑहत ͩकय ेजायɅ।  
(5) बोड[ कȧ बैठकɉ का काय[वƣृ बोड[ के सदèय-सͬचव Ùवारा अͧभͧलͨखत और संधाǐरत ͩकया 

जायेगा।  
24. बोड[ के कत[åय और क×यृ .- बोड[ के कत[åय और क×यृ  Ǔनàनͧलͨखत हɉगे:-  

(क)  ͪवæ वͪवÙयालय के बजट को अनमोǑदतु  और मजंरू करना; 
(ख)  ͪवæ वͪवÙयालय कȧ संपͪƣ और Ǔनͬधयɉ को अिज[त करना, åययǓनत करना, धाǐरत 

करना और Ǔनयǒंğत करना और ͪवæ वͪवÙयालय कȧ ओर स ेकोई भी साधारण या 
ͪवशषे Ǔनदेश जारȣ करना; 

(ग)  ͩकसी भी जगंम या èथावर संपͪƣ के अÛतरण को ͪवæ वͪवÙयालय कȧ ओर स े
èवीकार करना; 

(घ)  ͪवǓनǑद[çट Ĥयोजनɉ के ͧलए ͪवæ वͪवÙयालय के åययनाधीन रखी गयी ͩकÛहȣ ंभी 
Ǔनͬधयɉ का Ĥबंध करना; 

(ङ)  ͪवæ वͪवÙयालय के धन का ͪवǓनधान करना; 
(च)  ͪवæ वͪवÙयालय के श¢ैͨणक, ĤशासǓनक और अÛय èटाफ के सदèयɉ को ऐसी 

रȣǓत स ेǓनयÈतु  करना, जो ͪवǑहत कȧ जाये; 
(छ)  ͪवæ वͪवÙयालय कȧ सामाÛय मġाु  के ĤǾप और उपयोग का Ǔनदेश देना; 
(ज)  èथायी या अèथायी ऐसी सͧमǓतयɉ कȧ ǓनयिÈतु  करना, िजÛहɅ वह अपन ेउͬचत 

काय[करण के ͧलए आवæयक समझ;े 
(झ)  पंजीगतू  सधारɉु  के ͧलए धन उधार लेना और उसके ĤǓतसंदाय के ͧलए उपयÈतु  

åयवèथा करना; 
(ञ)  ऐस ेसमय पर और इतनी बार बैठकɅ  करना िजतनी वह आवæयक समझ,े परÛतु 

बोड[ कȧ Ǔनयͧमत बैठक Ĥ×येक तीन मास मɅ कम स ेकम एक बार आयोिजत कȧ 
जायेगी; 

(ट)  ͪवæ वͪवÙयालय के सचाǽु  काय[करण के ͧलए इस अͬधǓनयम मɅ ͪवǑहत रȣǓत स े
पǐरǓनयमɉ, आͫड [नेÛसɉ और ͪवǓनयमɉ को बनाना; और 

(ठ)  ͪवæ वͪवÙयालय से संबंͬधत समèत मामलɉ को इस अͬधǓनयम और पǐरǓनयमɉ के 
अनसारु  ͪवǓनयͧमत और अवधाǐरत करना और ऐसी शिÈतयɉ का Ĥयोग और ऐस े
कत[åयɉ का Ǔनव[हन करना जो इस अͬधǓनयम और पǐरǓनयमɉ Ùवारा बोड[ को 
Ĥदƣ कȧ जायɅ या उस पर अͬधरोͪपत ͩकय ेजायɅ।  
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25. ͪवÙया पǐरषɮ.- (1) ͪवæ वͪवÙयालय  कȧ एक ͪवÙया पǐरषɮ होगी जो Ǔनàनͧलͨखत 
सदèयɉ से ͧमलकर बनगेी, अथा[त ्:- 

(क) कलगǽु ु - पदेन अÚय¢; 
(ख) ĤǓतकलगǽु ु ; 
(ग) संकायɉ के संकायाÚ य¢; 
(घ) Ĥ× येक संकाय से, कलगǽु ु  Ùवारा नामǓनदͧशतȶ  ͩकय ेजाने वाला एक आचाय[; 
(ङ) Ĥमखु शासन सͬचव, यवाु  मामले एवं खेल ͪवभाग, राजè थान या उसका 

नामǓनदͧशतीȶ  जो शासन उप सͬचव, राजè थान कȧ रɇक से नीचे का न हो; 
(च) अÚययन बोडɟ के अÚय¢; 
(छ) खेलकदू  अÚययन के ¢ğे मɅ ͪवशषे योÊयता रखन े वाले दो åयिÈत जो 

ͪवæ वͪवÙयालय के कम[चारȣ नहȣं हɉ, िजनमɅ से एक कलाͬधपǓतु  Ùवारा और 
दसराू  राÏय सरकार Ùवारा नामǓनदͧशतȶ  ͩकया जायेगा; 

(ज) संबÙध महाͪवÙयालयɉ के दो Ĥाचाय[, िजनमɅ स ेएक राजकȧय महाͪवÙयालयɉ 
स े और दसराू  Ǔनजी महाͪवÙयालयɉ स े राÏय सरकार Ùवारा नामǓनदͧशतȶ  
ͩकया जायेगा; 

(झ) अÚययन के ¢ेğ मɅ ͪवशषे योÊ यता रखन ेवाले दो åयिÈत जो ͪवæ वͪवÙयालय 
के कम[चारȣ नहȣ हɉ, िजनमɅ से एक कलाͬधपǓतु  Ùवारा तथा दसराू  राÏय 
सरकार Ùवारा नामǓनदͧशतȶ  ͩकया जायेगा; 

(ञ) कलगǽु ु  Ùवारा नामǓनदͧशतȶ , आचायɟ स े ͧभÛ न घटक 
महाͪवÙयालयɉ/ͪवæ वͪवÙयालय ͪवभाग से, एक ͧश¢क, िजसके पास ͫडĒी या 
èनातकोƣर क¢ाओ ंमɅ अÚयापन का Ûयनतमू  दस वष[ का अनभवु  हो; 

(ट) राÏ य सरकार Ùवारा नामǓनदͧशतȶ  Ĥाचायɟ स े ͧभÛ न, ͩकसी सàबÙध 
महाͪवÙयालय स,े एक ͧश¢क, िजसके पास ͫडĒी या èनातकोƣर क¢ाओ ंमɅ 
अÚयापन का Ûयनतमू  दस वष[ का अनभवु  हो; और 

(ठ)  ͪवæ वͪवÙयालय का कलु -सͬचव, सदèय-सͬचव। 
 (2) नामǓनदͧशतȶ  सदèयɉ कȧ पदावͬध दो वष[ होगी।  
26. ͪवÙया पǐरषɮ के क×यृ .- (1) इस अͬधǓनयम, पǐरǓनयमɉ, आͫड [नेÛ सɉ और ͪवǓनयमɉ के 

उपबधंɉ के अÚ यधीन रहते हएु , ͪवÙया पǐरषɮ का श¢ैͨणक काय[कलापɉ पर Ǔनयğंण होगा और वह 
उनका साधारण ͪवǓनयमन करेगी और ͪवæ वͪवÙयालय  मɅ ͧश¢ण और परȣ¢ाओ ंके è तर को बनाये 
रखन ेके ͧलए और उपाͬधया ंऔर ͫडÜ लोमे Ĥदान करने के ͧलए अप¢ेाओ ंके ͧलए उƣरदायी होगी। 
ͪवÙया पǐरषɮ- 

(i) ͪवæ वͪवÙयालय कȧ श¢ैͨणक नीǓतयɉ पर Ǔनयğंण रखेगी और ͪवæ वͪवÙयालय मɅ 
ͧश¢ण, ͧश¢ा और मã यांू कन के è तरɉ को बनाये रखन ेऔर उनमɅ सधारु  करने के 
ͧलए उƣरदायी होगी; 

(ii) या तो अपनी è वय ंकȧ पहल पर या ͪवæ वͪवÙयालय के सकंाय या बोड[ स ेǓनदशȶ  
पर सामाÛ य श¢ैͨणक Ǒहत के मामलɉ पर ͪवचार करेगी और उन पर समͬचतु  
कार[वाई करेगी; और 
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(iii) छाğɉ के अनशासनु  को सिàमͧलत करते हएु , ͪवæ वͪवÙयालय के श¢ैͨणक 
काय[करण के बारे मɅ ऐसे ͪवǓनयमɉ कȧ, जो इस अͬधǓनयम से सगंत हɉ, बोड[ को 
ͧसफाǐरश करेगी। 

(2) ͪवÙया पǐरषɮ ऐसी अÛय शिÈतयɉ का Ĥयोग और ऐस ेअÛय कत[åयɉ का पालन करेगी, 
जो पǐरǓनयमɉ Ùवारा उसे Ĥदƣ कȧ जायɅ या उस पर अͬधरोͪपत ͩकय ेजायɅ और समèत श¢ैͨणक 
मामलɉ मɅ कलगǽु ु  को सलाह देगी। 

27. सकंायɉ कȧ सरंचना और क×यृ .- (1) ͪवæ वͪवÙयालय मɅ इतने सकंाय हɉग,े जो पǐरǓनयमɉ 
Ùवारा ͪवǑहत ͩकय ेजायɅ। 

(2) Ĥ×येक सकंाय Ǔनàनͧलͨखत से ͧमलकर बनगेा:-  
 (क) सकंाय का सकंायाÚय¢- अÚय¢; 
 (ख) सकंाय को समनदेͧशतु  ͪवषयɉ के ͪवæ वͪवÙयालय आचाय[;  
 (ग) संकाय मɅ अÚययन बोडɟ के अÚय¢; और  

(घ) ͪवÙया पǐरषɮ Ùवारा नामǓनदͧशतȶ  दो बाéय ͪवशषे£। 
(3) सकंाय ऐस ेक×यɉृ  का पालन करेगा जो पǐरǓनयमɉ Ùवारा ͪवǑहत ͩकय ेजायɅ। 
 

28. अÚययन बोड[.- (1) अÚययन बोड[ इतने हɉगे, िजतन ेपǐरǓनयमɉ Ùवारा अवधाǐरत ͩकये 
जायɅ। 

(2) अÚययन बोड[ ऐसी रȣǓत स ेगǑठत ͩकया जायेगा, ऐस ेसदèयɉ स ेͧमलकर बनगेा, ऐसी 
शिÈतयɉ का Ĥयोग और ऐसे क×यɉृ  का पालन करेगा, जो ͪवǑहत ͩकय ेजायɅ।  

29. ͪवƣ सͧमǓत.- (1) ͪवƣ सͧमǓत Ǔनàनͧलͨखत सदèयɉ से ͧमलकर बनगेी, अथा[त:्- 
(क) कलगǽु ु , जो सͧमǓत का अÚय¢ होगा; 
(ख) Ĥमखु शासन सͬचव, ͪवƣ ͪवभाग, राजè थान या उसका नामǓनदͧशतीȶ  जो 

शासन उप सͬचव, राजè थान कȧ रɇक से नीचे का न हो; 
(ग) Ĥमखु शासन सͬचव, यवाु  मामल ेएवं खेल ͪवभाग, राजè थान या उसका 

नामǓनदͧशतीȶ  जो शासन उप सͬचव, राजè थान कȧ रɇक स ेनीच ेका न 
हो; 

(घ) ĤǓतकलगǽु ु ; 
(ङ) बोड[ Ùवारा इसके अशासकȧय सदè यɉ मɅ स े नामǓनदͧशतȶ  ͩकया जाने 

वाला, बोड[ का एक सदè य; 
(च) बोड[ Ùवारा, चĐानĐमु  मɅ, नामǓनदͧशतȶ  ͩकय ेगये दो आचाय[; और 
(छ) Ǔनयğंक, जो सͧमǓत का सदè य-सͬचव होगा। 

(2) उप-खÖ ड (1) के खÖ ड (ङ) और (च) के अधीन नामǓनदͧशतȶ  सदè यɉ कȧ पदावͬध दो वष[ 
होगी।  
 30. ͪवƣ सͧमǓत के क× यृ .- इस अͬधǓनयम के अÛ य उपबधंɉ के अÚ यधीन रहते हएु , ͪवƣ 
सͧमǓत Ǔनà नͧलͨखत क× यɉृ  का पालन करेगी, अथा[त:्- 
 

(i) ͪवæ वͪवÙयालय  के वाͪष[क लेखाओ ंऔर वाͪष[क बजट ĤाÈकलनɉ का परȣ¢ण 
करना और उन पर बोड[ को सलाह देना; 

(ii)  ͪवæ वͪवÙयालय कȧ ͪवƣीय िèथǓत का समय-समय पर पनͪव[लोकनु  करना; 
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(iii) ͪवæ वͪवÙयालय के समè त ͪवƣीय नीǓतगत ͪवषयɉ पर बोड[ को ͧसफाǐरश करना; 
(iv) Ǔनͬधया ंजटानेु , ĤािÜ तयɉ और å यय को अÛ तव[ͧ लत करने वाले समè त Ĥè तावɉ 

पर बोड[ को ͧसफाǐरशɅ करना; 
(v) अͬधशषे Ǔनͬधयɉ के ͪवǓनधान के ͧलए माग[दश[न उपलÞ ध कराना; 
(vi) ऐस ेसमè त Ĥèतावɉ पर, िजनमɅ ऐसा åयय अतंव[ͧ लत हो, िजसके ͧलए बजट मɅ 

कोई उपबंध नहȣ ंͩकया गया हो या िजनके ͧलए बजट उपबंͬधत रकम से अͬधक 
å यय उपगत ͩकय ेजाने कȧ आवæ यकता हो, बोड[ को ͧसफाǐरश करना; 

(vii) वेतनमानɉ के पनरȣ¢णु , वतेनमानɉ के उÛ नयन और उन मदɉ, जो बोड[ के सम¢ 
रखे जाने के पव[ू  बजट मɅ सिàमͧलत न कȧ गयी हɉ, संबंͬधत समè त Ĥè तावɉ 
का परȣ¢ण करना; और 

(viii) ऐसी अÛ य शिÈतयɉ का Ĥयोग और ऐस ेअÛ य क× यɉृ  का पालन करना जो उस े
ͪवǓनयमɉ Ùवारा Ĥदƣ कȧ जायɅ या उस पर अͬधरोͪपत ͩकय ेजायɅ। 

31. ͪवæ वͪवÙयालय का अÚयापन.- (1) ͪवæ वͪवÙयालय Ùवारा माÛयताĤाÜत समèत अÚयापन 
ͪवæ वͪवÙयालय ͪवभागɉ मɅ या इसके सèंथानɉ और सèंथाओ ंमɅ सचंाͧलत ͩकया जायेगा।  

(2) ऐस ेअÚयापन का सचंालन करने के ͧलए उƣरदायी Ĥाͬधकारȣ ऐसे हɉग,े जो ͪवǑहत ͩकय े
जायɅ।  

(3) पाÓयĐमानसारु  अÚययन और पाÓयĐम ऐसे हɉगे जो आͫडɍनेÛसɉ Ùवारा, और उनके 
अÚ यधीन रहते हएु , ͪवǓनयमɉ Ùवारा ͪवǑहत ͩकय ेजायɅ। 

32. ͪवæ वͪवÙयालय  के अÚयापक और अͬधकारȣ.- (1) ͪवæ वͪवÙयालय के अÚयापकɉ और 
अͬधकाǐरयɉ कȧ ǓनयिÈतु  राजèथान ͪवæ वͪवÙयालयɉ के अÚयापक तथा अͬधकारȣ (ǓनयिÈतु  के ͧलए 
चयन) अͬधǓनयम, 1974 (1974 का अͬधǓनयम स.ं18) के उपबधंɉ के अनसारु  कȧ जायेगी।  
 (2) पǐरǓनयमɉ Ùवारा उपबंͬ धत मामलɉ के ͧसवाय, ͪवæ वͪवÙयालय के अÚयापक और 
अͬधकारȣ ͧलͨखत संͪ वदा के अधीन ǓनयÈतु  ͩकय ेजायɅगे। संͪ वदा को कलगǽु ु  के पास रखा जायेगा 
और उसकȧ एक ĤǓत सबंंͬ धत अÚयापक या अͬधकारȣ को दȣ जायेगी। यह संͪ वदा, सेवा कȧ शतɟ के 
संबधं मɅ इस अͬधǓनयम और त×समय Ĥवƣृ पǐरǓनयमɉ के उपबंधɉ स ेअसगंत नहȣ ंहोगी। 

33. सेवाǓनवͪƣृ  कȧ आयु.- पǐरǓनयमɉ मɅ ͩकसी भी ĤǓतकलू  उपबधं के या इस सàबÛध मɅ 
राÏय सरकार के ͩकÛहȣ ंभी Ǔनदेशɉ या नीǓत के अÚयधीन रहते हएु , ͪवæ वͪवÙयालय  के समèत 
कम[चारȣ सामाÛयत: साठ वष[ कȧ आयु ĤाÜत करने पर सेवाǓनवƣृ हɉगे। 

34. पɅशन या भͪवçय Ǔनͬध.- (1) ͪवæ वͪवÙयालय, अपन े अͬधकाǐरयɉ, अÚयापकɉ, 
ͧलͪपकवगȸय èटाफ और अÛय कम[चाǐरयɉ के फायदे के ͧलए, ऐसी रȣǓत से और ऐसी शतɟ के 
अÚयधीन रहते हएु , जो ͪवǑहत कȧ जायɅ, ऐसी पेÛशन, उपदान, बीमा और भͪवçय Ǔनͬध का गठन 
करेगा, जो वह उͬचत समझ।े  

(2) भͪवçय Ǔनͬध अͬधǓनयम, 1925 (1925 का केÛġȣय अͬधǓनयम स.ं19) क़े उपबधं ͩकसी 
Ǔनͬध या बीमा è कȧम पर इस Ĥकार लाग ूहɉग ेमानɉ ͩक वह राÏ य सरकार कȧ Ǔनͬध या èकȧम हो 
और ͪवæ वͪवÙयालय ऐसी Ǔनͬध या èकȧम मɅ अशंदान या ͪवǓनधान करेगा। 



भाग 4 (क)                  राजè थान राज-पğ, माच[ 27, 2026                     797                     

 (3) पǐरǓनयमɉ मɅ यह सǓनिæ चु त करने के ͧलए उपबधं ͩकया जायेगा ͩक राÏय कȧ सेवाओं मɅ 
के Ǔनयोजन स े èथानाÛतǐरत èटाफ-सदèयɉ को ऐस े èथानाÛतरण पर सरंͯ¢त उनके ĤोÙभतू सेवा 
फायदे ͧमलɅ। 

35. छाğɉ का Ǔनवास.- छाğ, ͪवæ वͪवÙयालय  Ùवारा उपलÞध कराये गये या ͪवǑहत शतɟ के 
अÚ यधीन रहते हएु , कलगǽु ु  Ùवारा अनमोǑदतु  आवास मɅ Ǔनवास करɅगे।  

36. ͪवæ वͪवÙयालय Ǔनͬध.- (1) ͪवæ वͪवÙयालय, ͪवæ वͪवÙयालय Ǔनͬध के नाम स ेएक Ǔनͬध 
èथाͪपत, सधंाǐरत करेगा और उसका Ĥशासन करेगा।  
 (2) Ǔनàनͧलͨखत धनराͧशया ं ͪवæ वͪवÙयालय Ǔनͬध का भाग हɉगी और उसमɅ सदंƣ कȧ 
जायɅगी, अथा[त:्-  

(क) राÏय सरकार Ùवारा कोई भी अशंदान या अनदानु ; 
(ख) ͪवæ वͪवÙयालय को समèत İोतɉ से उÙभतू होन े वालȣ आय िजसमɅ फȧस और 

Ĥभारɉ से आय सिàमͧलत है; 
(ग) Ûयास, वसीयत, दान, ͪवÛयास और अÛय अनदानु , यǑद कोई हɉ;  
(घ) ऐसी अÛय धनराͧशया ंजो पǐरǓनयमɉ Ùवारा ͪवǑहत कȧ जायɅ।  

(3) ऐस ेमामले, िजनमɅ Ǔनͬध उपयोिजत और ͪवǓनयोिजत कȧ जायेगी, ऐस े हɉगे जो इस 
अͬधǓनयम या पǐरǓनयमɉ Ùवारा ͪवǑहत ͩकय ेजायɅ।  
 (4) इस अͬधǓनयम मɅ अÛतͪव[çट ͩकसी भी उपबधं के अधीन और उसके अनसरणु  मɅ उपगत 
होन ेवाले समèत åयय कȧ पǓत[ू  ͪवæ वͪवÙयालय Ǔनͬध स ेकȧ जायेगी।  
 (5) ͪवæ वͪवÙयालय को ͪवæ वͪवÙयालय सपंͪƣयɉ कȧ ĤǓतभǓतू  पर और राÏय सरकार कȧ 
सहमǓत से, ͪवæ वͪवÙयालय के Ĥयोजनɉ के ͧलए धन उधार लेन ेकȧ शिÈत होगी। 

37. लेखे और सपंरȣ¢ा.- (1) ͪवæ वͪवÙयालय के वाͪष[क लेखे और तलनपğु , कलगǽु ु  के Ǔनदेश 
के अधीन, Ǔनयğंक Ùवारा तयैार ͩकय ेजायɅगे और ͩकसी भी İोत से ͪवæ वͪवÙयालय को ĤोÙभतू होन े
वालȣ या उसके Ùवारा ĤाÜत समèत धनराͧशया ंऔर संͪ वतǐरत या सदंƣ समèत रकमɉ कȧ Ĥͪविçट 
लेखाओ ंमɅ कȧ जायेगी।  
 (2) Ǔनयğंक, ऐसी तारȣख से पव[ू  जो पǐरǓनयमɉ मɅ ͪवǑहत कȧ जाये, आगामी वष[ के ͧलए 
वाͪष[क ͪवƣीय ĤाÈकलन तयैार करेगा।  

(3) Ǔनयğंक Ùवारा तैयार ͩकये गये वाͪष[क लेखे और वाͪष[क ͪवƣीय ĤाÈकलन ͪवƣ सͧमǓत 
कȧ ǑटÜपͨणयɉ के साथ बोड[ कȧ वाͪष[क बैठक मɅ अनमोदनु  के ͧलए रखे जायɅगे और बोड[ इसके संदभ[ 
मɅ सकंãप पाǐरत कर सकेगा और इसे Ǔनयğंक को ससंͬचतू  कर सकेगा जो तदनसारु  कार[वाई करेगा। 

(4) वाͪष[क लेखाओ ंकȧ सपंरȣ¢ा ͪवǑहत रȣǓत से ऐसे संपरȣ¢कɉ Ùवारा कȧ जायेगी िजनका 
राÏय सरकार Ǔनदेश दे और ऐसी सपंरȣ¢ा का åयय ͪवæ वͪवÙयालय  Ǔनͬध पर Ĥभार होगा।  

(5) संपरȣͯ¢त होन ेपर लखेे मǑġतु  ͩकय ेजायɅग ेऔर उनकȧ ĤǓतया,ं संपरȣ¢ा ǐरपोट[ सǑहत, 
कलगǽु ु  Ùवारा बोड[ को Ĥèततु कȧ जायɅगी, जो उÛहɅ ऐसी ǑटÜपͨणयɉ सǑहत, जो आवæयक समझी 
जायɅ, राÏय सरकार को अĒेͪषत करेगा। 

(6) ͪवæ वͪवÙयालय  संपरȣ¢ा मɅ ͩकये गये आ¢ेपɉ का समाधान करेगा और ऐसे अनदेशɉु  को 
काया[िÛवत करेगा, जो संपरȣ¢ा ǐरपोट[ पर राÏ य सरकार Ùवारा जारȣ ͩकय ेजायɅ। 
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38. राÏय सरकार का Ǔनयğंण.- जहां राÏय सरकार कȧ Ǔनͬधया ं अÛतव[ͧ लत हɇ, वहां 
ͪवæ वͪवÙयालय ऐसी Ǔनͬधयɉ कȧ मजंरȣू  से सबंÙध Ǔनबधंनɉ और शतɟ का पालन करेगा िजनमɅ, अÛय 
बातɉ के साथ-साथ, Ǔनàनͧलͨखत के सबंंध मɅ राÏय सरकार कȧ पव[ू  अन£ुा भी सिàमͧलत है, 
अथा[त:्-  

(क)   अÚयापकɉ, अͬधकाǐरयɉ या अÛय कम[चाǐरयɉ के नये पदɉ का सजनृ ; 
(ख)   अपन े अÚयापकɉ, अͬधकाǐरयɉ और अÛय कम[चाǐरयɉ को वतेन, भƣɉ, 

सेवाǓनवͪƣृ -पæ चात ्के फायदɉ और अÛय फायदɉ का पनरȣ¢णु ; 
(ग)  अपन े अÚयापकɉ, अͬधकाǐरयɉ या अÛय कम[चाǐरयɉ मɅ से ͩकसी को ͩकसी 

अǓतǐरÈत/ͪवशषे वतेन, भƣे या ͩकसी भी Ĥकार का अÛय अǓतǐरÈत 
पाǐरĮͧमक, िजसमɅ ͪवƣीय ͪवव¢ा रखन े वाला अनĒहपव[कु ू  सदंाय या अÛय 
फायदे सिàमͧलत हɇ, कȧ मजंरȣू ; 

(घ) ͩकसी भी Ǔनिæ चत Ǔनͬध का ऐस ेĤयोजन, िजसके ͧलए वह ĤाÜत कȧ गयी थी, 
स ेͧभÛन Ĥयोजन के ͧलए अपयोजन; 

(ङ) èथावर सàपͪƣ का ͪवĐय, पÒटे, बंधक Ùवारा या अÛयथा अÛतरण; 
(च)  राÏय सरकार से ĤाÜत Ǔनͬधयɉ से, ऐस ेĤयोजनɉ, िजनके ͧलए Ǔनͬधया ंĤाÜत 

कȧ गयी हɇ, स ेͧभÛन Ĥयोजनɉ के ͧलए ͩकसी भी ͪवकास काय[ पर åयय उपगत 
करना; और 

(छ) ऐसा कोई भी ͪवǓनæ चय करना िजसके पǐरणामèवǾप राÏय सरकार के ͧलए 
Ĥ×य¢ या अĤ×य¢ ͪवƣीय दाǓय×व बढ़ जाये।  

èपçटȣकरण.- पवȾÈतू  शतɏ ͩकसी भी अÛय Ǔनͬध स ेसिजतृ  पदɉ के संबंध मɅ भी लाग ूहɉगी, 
िजनसे राÏय सरकार पर दȣघ[काल मɅ ͪवƣीय ͪवव¢ाए ंहोन ेकȧ सभंावना है। 

39. आपात उपाय के Ǿप मɅ राÏय सरकार Ùवारा ͪवƣीय Ǔनयंğण कȧ धारणा.- (1) राÏ य 
सरकार को, ͪवæ वͪवÙयालय  के ͪवƣ से संबंͬधत ͩकसी भी मामल ेमɅ जहा ंराÏ य सरकार कȧ Ǔनͬधयɉ 
का संबंध हो, ऐसे å यिÈ त या å यिÈ तयɉ Ùवारा, जसैाͩक वह Ǔनदेश दे, जाचं करवान े और 
ͪवæ वͪवÙयालय  को Ǔनदेश जारȣ करने का अͬधकार होगा। 

(2) यǑद राÏय सरकार का यह समाधान हो जाता है ͩक ͪवæ वͪवÙयालय मɅ कĤशासनु  या 
ͪवƣीय कĤबधंु  के कारण ऐसी िèथǓत उ× पÛ न हो गयी है िजससे ͪवæ वͪवÙयालय कȧ ͪवƣीय िèथरता 
असरͯ¢तु  हो गयी है तो वह, अͬधसचनाू  Ùवारा, यह घोषणा कर सकेगी ͩक ͪवæ वͪवÙयालय का ͪवƣ 
राÏय सरकार के Ǔनयंğणाधीन होगा और ऐसे अÛय Ǔनदेश जारȣ करेगी जो वह उÈत Ĥयोजन के ͧलए 
ठȤक समझ ेऔर वे ͪवæ वͪवÙयालय पर आबÙधकर हɉगे।  

40. सदèयता संबंधी अनपरकु ू  उपबधं.- (1) ͪवæ वͪवÙयालय के ͩकसी भी Ĥाͬधकारȣ या 
Ǔनकाय के (पदेन सदèयɉ स े ͧभÛन) सदèयɉ मɅ हईु  समèत आकिèमक ǐरिÈतयां यथासभंव शीē, 
ǓनयिÈतु  या नामǓनदशनȶ  Ùवारा उसी Ĥकार भरȣ जायɅगी िजस Ĥकार उस सदèय को, िजसका èथान 
ǐरÈत हआु  है, ǓनयÈतु  या नामǓनदͧशतȶ  ͩकया गया था और ͩकसी आकिèमक ǐरिÈत पर ǓनयÈतु  या 
नामǓनदͧशतȶ  åयिÈत ऐस ेĤाͬधकारȣ या Ǔनकाय का ऐसी अवͧशçट कालावͬध के ͧलए सदèय रहेगा 
िजतनी अवͬध के ͧलए वह åयिÈत, िजसका èथान वह भरता है, यǑद èथान ǐरिÈत नहȣ ंहईु  होती तो 
बना रहता।  
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 (2) कोई åयिÈत, जो ͪवæ वͪवÙयालय मɅ कोई भी पद, ͪवæ वͪवÙयालय का कोई भी अÛय पद 
धारण करन ेके आधार पर या अÛयथा धारण करता है, ऐसा पद तब तक, जब तक ͩक वह अÛय 
पद धारण करता है, धारण करेगा और त×पæ चात ्तब तक धारण करता रहेगा जब तक ͩक उसका 
उƣराͬधकारȣ सàयक् Ǿप से नामǓनदͧशतȶ  या, यथािèथǓत, ǓनयÈ तु  नहȣं कर Ǒदया जाता है।  
 (3) बोड[ ऐसे ͩकसी भी åयिÈत को, जो ͪवæ वͪवÙयालय का कोई अͬधकारȣ नहȣ ं हो, 
ͪवæ वͪवÙयालय के ͩकसी भी Ĥाͬधकारȣ या Ǔनकाय कȧ सदèयता से या ͩकसी भी कम[चारȣ को इस 
आधार पर हटा सकेगा ͩक ऐसा åयिÈत या कम[चारȣ नैǓतक अधमता से अÛतव[ͧ लत ͩकसी अपराध के 
ͧलए या Úवंसक गǓतͪवͬधयɉ मɅ भाग लेन ेके ͧलए या ͪवæ वͪवÙयालय कȧ ĤǓतçठा के ͧलए अशोभनीय 
ͩकसी काय[ या कायɟ मɅ भाग लेने के आधार पर ͧसÙधदोष ठहराया गया है: 
 परÛतु ऐसे ͩकसी åयिÈत या कम[चारȣ को इस उप-धारा के अधीन तब तक नहȣ ं  हटाया 
जायेगा जब तक ͩक उसे बोड[ Ùवारा यह हेतकु दͧश[त करने का यिÈतयÈतु ु  अवसर नहȣं दे Ǒदया गया 
हो ͩक उस ेइस Ĥकार Èयɉ नहȣं हटा Ǒदया जाना चाǑहए और ऐसे हेतकु पर ͪवचार नहȣं कर ͧलया 
गया हो :  
 परÛतु यह और ͩक ͪवæ वͪवÙयालय  के ͩकसी भी Ĥाͬधकारȣ या Ǔनकाय के राÏय सरकार 
Ùवारा नामǓनदͧशतȶ  ͩकसी सदèय के ͪवǽÙध ऐसी कार[वाई करने के ͧलए राÏय सरकार का पव[ू  
अनमोदनु  आवæयक होगा।  

(4) यǑद ऐस ेͩकसी åयिÈत के सबंंध मɅ, जो बोड[ के अधीनèथ, ͪवæ वͪवÙयालय के ͩकसी भी 
Ĥाͬधकारȣ के सदèय के Ǿप मɅ ǓनयÈतु  या नामǓनदͧशतȶ  ͩकया गया हो या उसका सदèय होन ेका 
हकदार हो, या इस अͬधǓनयम और पǐरǓनयमɉ के अधीन बोड[ के ͩकसी भी ͪवǓनæ चय के संबंध मɅ 
कोई Ĥæ न उÙभतू होता है तो मामला कलाͬधपǓतु  को, उसके ͪवǓनæ चय के ͧलए ǓनǑद[çट ͩकया जायेगा 
और कलाͬधपǓतु  का ͪवǓनæ चय अंǓतम होगा। 

41. ͪवæ वͪवÙयालय  Ĥाͬधकाǐरयɉ और Ǔनकायɉ कȧ काय[वाǑहयɉ का ͩकसी ǐरिÈत के कारण 
अͪवͬधमाÛय नहȣ ं होना.- ͪवæ वͪवÙयालय  के ͩकसी भी Ĥाͬधकारȣ या Ǔनकाय का कोई काय[, या 
काय[वाहȣ उसके सदèयɉ मɅ ͩकसी ǐरिÈत कȧ ͪवÙयमानता के कारण या ऐसे ͩकसी åयिÈत के 
काय[वाǑहयɉ मɅ भाग लेन े के कारण, जो त×पæ चात ् ऐसा करने का हकदार नहȣं पाया जाता है, 
अͪवͬधमाÛय नहȣं होगी।  

42. पदनाम मɅ पǐरवत[न कȧ दशा मɅ सरकारȣ अͬधकाǐरयɉ के ĤǓत Ǔनदशȶ  का अथ[ त×समान 
पदɉ के ĤǓत Ǔनदशȶ  के Ǿप मɅ लगाया जाना.- जहा ंइस अͬधǓनयम के या पǐरǓनयमɉ, आͫड [नेÛसɉ या 
ͪवǓनयमɉ के ͩकसी भी उपबधं मɅ राÏय सरकार के ͩकसी अͬधकारȣ का Ǔनदशȶ  पदनाम से हो वहा,ं 
यǑद वह पदनाम पǐरवǓत [त कर Ǒदया जाता है या वह पद अिèत×वहȣन हो जाता है तो, उÈत Ǔनदशȶ  
का अथ[ पǐरवǓत [त पदनाम या, यथािèथǓत, ऐस ेत×समान अͬधकारȣ, जैसाͩक राÏय सरकार ǓनǑदç ट 
करे, के ĤǓत Ǔनदशȶ  के Ǿप मɅ लगाया जायेगा। 

43. सचनाू  अͧभĤाÜत करने कȧ शिÈत.- इस अͬधǓनयम या त×समय Ĥवƣृ ͩकसी अÛ य ͪवͬध मɅ 
अंतͪव[çट ͩकसी बात के होत े हएु  भी राÏ य सरकार, ͧलͨखत आदेश Ùवारा, ͪवæ वͪवÙयालय  के 
काय[कलापɉ से सबंंͬ धत ͩकसी भी ͪवषय पर ͪवæ वͪवÙयालय  से कोई भी सचनाू  मगंा सकेगी और 
ͪवæ वͪवÙयालय , यǑद ऐसी सचनाू  उसके पास उपलÞध है तो ऐसी सचनाू  राÏ य सरकार को यिÈतयÈतु ु  
कालावͬध के भीतर-भीतर देगा। 
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44. वाͪष[क ǐरपोट[.- ͪवæ वͪवÙयालय  कȧ वाͪष[क ǐरपोट[ कलगǽु ु  के Ǔनदेश के अधीन तयैार कȧ 
जायेगी और बोड[ के सदèयɉ मɅ, बोड[ कȧ वाͪष[क बैठक  िजसमɅ उस पर ͪवचार ͩकया जाना है, के एक 
मास पव[ू  Ĥचाͧलत कȧ जायेगी। बोड[ Ùवारा यथा-अनमुोǑदत वाͪष[क ǐरपोट[ राÏय ͪवधान-मÖडल के 
सदन के पटल पर रखे जाने के ͧलए राÏय सरकार को भजेी जायेगी। 

45. पǐरǓनयम.- इस अͬधǓनयम के उपबंधɉ के अÚयधीन रहते हएु , पǐरǓनयमɉ मɅ ͩकसी भी 
मामले के ͧलए उपबंध ͩकया जा सकेगा, और ͪवͧशçटतया Ǔनàनͧलͨखत के ͧलए उपबंध ͩकया जा 
सकेगा:- 

(क)  ͪवæ वͪवÙयालय के Ĥाͬधकाǐरयɉ का गठन, उनकȧ शिÈतया ंऔर उनके कत[åय; 
(ख)  ͪवæ वͪवÙयालय के Ĥाͬधकाǐरयɉ के सदèयɉ कȧ ǓनयिÈतु  या नामǓनदशनȶ  और उनके पद 

पर बन ेरहने और इन Ĥाͬधकाǐरयɉ स ेसंबंͬ धत ऐस ेसमèत अÛय मामले, िजनके ͧलए 
उपबधं करना आवæयक या वाछंनीय हो; 

(ग)  ͪवæ वͪवÙयालय के अͬधकाǐरयɉ के पदनाम, ǓनयिÈतु  कȧ रȣǓत, शिÈतया,ं कत[åय और सेवा-
शतɏ; 

(घ)  अÚयापकɉ का वगȸकरण और उनकȧ ǓनयिÈतु  कȧ रȣǓत और उनकȧ सेवा-शतɏ और 
अह[ताए;ं 

(ङ)  ͪ वæ वͪवÙयालय के अͬधकाǐरयɉ, अÚयापकɉ और अÛय कम[चाǐरयɉ के फायदे के ͧलए 
पɅशन, उपदान, बीमा और भͪवçय Ǔनͬधयɉ का गठन; 

(च)  सàमाǓनक उपाͬधयɉ का Ĥदान ͩकया जाना; 
(छ)  ͪवभागɉ कȧ èथापना, समामेलन, उप-ͪवभाजन और समािÜत; 
(ज)  ͪवæ वͪवÙयालय Ùवारा संधाǐरत छाğावासɉ कȧ èथापना और उनकȧ समािÜत; 

(झ)  ऐसी धनराͧशया ंजो ͪवæ वͪवÙयालय Ǔनͬध का भाग हɉगी और उसमɅ संदƣ कȧ जायɅगी 
और ऐसे मामले िजनमɅ Ǔनͬध उपयोिजत और ͪवǓनयोिजत कȧ जा सकेगी; 

(ञ) ͪवæ वͪवÙयालय के अÚयापकɉ कȧ सÉंया और उनकȧ उपलिÞधयां, और उनकȧ सेवाओ ंऔर 
ͩĐयाकलापɉ का अͧभलखे तैयार करना और रखना; 

(ट)  ͪ वæ वͪवÙयालय के काय[ मɅ Ǔनयोिजत åयिÈतयɉ को संदƣ ͩकय ेजान े वाले पाǐरĮͧमक 
और भƣे, िजनमɅ याğा और दैǓनक भƣे सिàमͧलत हɇ; और  

(ठ)  ऐस े अÛय समèत मामले िजनके ͧलए इस अͬधǓनयम Ùवारा उपबधं ͩकय े जान े कȧ 
अप¢ेा कȧ गयी है या उपबधं ͩकया जा सकेगा, या जो आͫड [नेÛ सɉ और ͪवǓनयमɉ से 
अÛयथा ͪवǑहत ͩकय ेजा सकɅ गे। 

46. पǐरǓनयम कैसे बनाये जायɅग.े- (1) बोड[ Ùवारा, इसमɅ आगे उपबंͬ धत रȣǓत स ेपǐरǓनयम 
बनाये, संशोͬधत और Ǔनरͧसत ͩकय ेजा सकɅ गे।  
 (2) बोड[, ͩकसी पǐरǓनयम के ĤाǾप पर या तो èवĤरेणा से या ͪवæ वͪवÙयालय   के ͩकसी 
भी Ĥाͬधकारȣ Ùवारा Ĥèताव ͩकय ेजाने पर, ͪवचार कर सकेगा।  
 (3) बोड[, यǑद वह आवæयक समझ ेतो, ͩकसी ĤाǾप-पǐरǓनयम के बारे मɅ, जो उसके सम¢ 
ͪवचार के ͧलए है, ͪवæ वͪवÙयालय के ͩकसी भी अͬधकारȣ, Ĥाͬधकारȣ या Ǔनकाय कȧ राय भी 
अͧभĤाÜत कर सकेगा।  
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 (4) बोड[ Ùवारा पाǐरत ͩकया गया Ĥ×येक पǐरǓनयम कलाͬधपǓतु  को Ĥèततु ͩकया जायेगा जो 
उस पर अपनी अनमǓतु  दे सकेगा या उसे रोक सकेगा या उसे बोड[ के पास पनͪव[चारु  के ͧलए वापस 
भेज सकेगा। 
 (5) बोड[ Ùवारा पाǐरत ͩकया गया कोई भी पǐरǓनयम तब तक ͪवͬधमाÛय या Ĥवƣृ नहȣ ंहोगा 
जब तक ͩक कलाͬधपǓतु  Ùवारा उस पर अनमǓतु  न दे दȣ जाये।  

(6) पव[गामीू  उप-धारा मɅ अÛतͪव[çट ͩकसी बात के होन ेपर भी, कलाͬधपǓतु , या तो èवĤरेणा 
स ेया राÏय सरकार कȧ सलाह पर, उसके Ùवारा ͪवǓनǑद[çट ͩकसी भी मामल ेके सबंधं मɅ पǐरǓनयमɉ 
मɅ उपबंध करने के ͧलए ͪवæ वͪवÙयालय  को Ǔनदेश दे सकेगा और यǑद बोड[ ऐस ेͩकसी Ǔनदेश को 
उसकȧ ĤािÜत के साठ Ǒदन के भीतर-भीतर ͩĐयािÛवत करने मɅ असफल रहता है तो कलाͬधपǓतु , बोड[ 
Ùवारा ऐसे Ǔनदेश का पालन करने मɅ उसकȧ असमथ[ता के ͧलए ससंͬचू त कारणɉ, यǑद कोई हɉ, पर 
ͪवचार करने के पæ चात,् पǐरǓनयम बना सकेगा या उÛहɅ यथोͬचत Ǿप स ेसंशोͬधत कर सकेगा। 

47. आͫड [नेÛस.- इस अͬधǓनयम और पǐरǓनयमɉ के उपबधंɉ के अÚयधीन रहते हएु , 
आͫड [नेÛसɉ मɅ Ǔनàनͧलͨखत सभी या इनमɅ से ͩकसी भी मामले के ͧलए उपबंध ͩकया जा सकेगा, 
अथा[त:्- 

(क) पाÓयĐम, छाğɉ का Ĥवेश या नामांकन, ͩकसी भी उपाͬध, ͫडÜलोमा, Ĥमाणपğ या 
अÚयेतावͪƣृ  के ͧलए अपेͯ ¢त फȧस, अह[ताएं या शतɏ; 

(ख) परȣ¢कɉ कȧ ǓनयिÈतु  और उनके Ǔनबधंनɉ और शतɟ को सिàमͧलत करते हएु , परȣ¢ाओ ं
का संचालन; 

(ग) ͪवæ वͪवÙयालय Ùवारा चलाय ेजाने वाल ेया संधाǐरत ͩकसी छाğावास या अÛय Ǔनवास-
èथान मɅ Ǔनवास करने के ͧलए शतɏ, उनके ͧलए Ĥभारɉ का उÙĒहण और अÛय संबंͬधत 
मामले;   

(घ) ͪवæ वͪवÙयालय Ùवारा चलाये या संधाǐरत न ͩकय ेजान ेवाले छाğावासɉ को माÛयता और 
उनका पय[वे¢ण; और 

(ङ) ऐसा कोई भी अÛय मामला िजस पर इस अͬधǓनयम या पǐरǓनयमɉ Ùवारा ͪवæ वͪवÙयालय 
के आͫड [नेÛसɉ के Ùवारा या अधीन ͪवचार ͩकया जाना अपेͯ¢त हो। 

48. आͫड [नेÛस कैसे बनाये जायɅगे.- (1) बोड[ इसमɅ इसके आगे उपबंͬ धत रȣǓत स ेआͫड [नेÛस 
बना सकेगा, सशंोͬधत या Ǔनरͧसत कर सकेगा।  
 (2) बोड[ Ùवारा, श¢ैͨणक मामलɉ से सबंंͬधत कोई भी आͫड [नेÛस तब तक नहȣ ंबनाये जायɅगे 
जब तक ͩक उनका ĤाǾप ͪवÙया पǐरषɮ Ùवारा Ĥèताͪवत नहȣ ंͩकया गया हो।  
 (3) बोड[ को उप-धारा (2) के अधीन ͪवÙया पǐरषɮ Ùवारा Ĥèताͪवत ͩकसी भी ĤाǾप का 
संशोधन करने कȧ शिÈत नहȣ ंहोगी ͩकÛतु वह उसे, भागत: या पण[तू :, नामंजरू कर सकेगा या ऐसे 
ͩकÛहȣ ं भी संशोधनɉ के साथ, िजनका बोड[ सझावु  दे, पनͪव[चारु  के ͧलए ͪवÙया पǐरषɮ को लौटा 
सकेगा।  
 (4) बोड[ Ùवारा बनाये गये समèत आͫड [नेÛस ऐसी तारȣख स ेĤभावी हɉगे जो वह ǓनǑदçट 
करे, ͩकÛतु इस Ĥकार बनाया गया Ĥ×येक आͫड [नÛेस दो सÜताह के भीतर-भीतर, कलाͬधपǓतु  को 
Ĥèततु ͩकया जायेगा। कलाͬधपǓतु  को आͫड [नेÛस कȧ ĤािÜत के चार सÜताह के भीतर-भीतर, उसके 
Ĥवत[न को Ǔनलǒंबत करने का बोड[ को Ǔनदेश देन ेकȧ शिÈत होगी और वह यथासंभव शीē, उस पर 
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अपन ेआ¢ेप के बारे मɅ बोड[ को सͬचतू  करेगा। वह, बोड[ कȧ ǑटÜपͨणयां ĤाÜत होने के पæ चात,् या तो 
आͫड [नेÛस को Ǔनलǒंबत करन ेवाला आदेश वापस ले सकेगा या आͫड [नेÛस को अनन£ातु  कर सकेगा 
और उसका ͪवǓनæ चय अǓंतम होगा। 
 49. ͪवǓनयम.- (1) ͪवæ वͪवÙयालय का Ĥ×येक Ĥाͬधकारȣ इस अͬधǓनयम और पǐरǓनयमɉ और 
आͫड [नेÛसɉ से सगंत ͪवǓनयम Ǔनàनͧलͨखत के ͧलए बना सकेगा- 

(क)  अपनी बैठकɉ मɅ अनपालनु  कȧ जाने वालȣ ĤͩĐया और गणपǓत [ू  के ͧलए अपेͯ¢त 
सदèयɉ कȧ सÉंया अͬधकͬथत करना; 

(ख)  ऐस ेसमèत मामलɉ के ͧलए उपबधं करना िजनके ͧलए इस अͬधǓनयम और पǐरǓनयमɉ 
या आͫड [नÛेसɉ के Ùवारा, उस Ĥाͬधकारȣ Ùवारा ͪवǓनयमɉ Ùवारा उपबधं ͩकय ेजाने हɇ; 
और 

(ग)  ऐस ेͩकसी भी अÛय मामले के ͧलए उपबधं करना जो केवल ऐसे  Ĥाͬधकारȣ स ेसंबंͬधत 
हो और िजसके ͧलए इस अͬधǓनयम और  पǐरǓनयमɉ या आͫड [नेÛसɉ Ùवारा उपबधं नहȣं 
ͩकया गया हो।   

 (2) ͪवæ वͪवÙयालय का Ĥ×येक Ĥाͬधकारȣ, ऐस ेĤाͬधकारȣ के सदèयɉ को, बैठकɉ कȧ तारȣखɉ 
का और उन बैठकɉ मɅ ͩकय ेजाने वाले कायɟ का नोǑटस देन ेके ͧलए और बठैकɉ कȧ काय[वाहȣ का 
अͧभलखे रखने के ͧलए उपबधं करते हएु  ͪवǓनयम बनायेगा।  

(3) बोड[, इस धारा के अधीन ͪवæ वͪवÙयालय के ͩकसी भी Ĥाͬधकारȣ Ùवारा बनाये गये ͩकÛहȣं 
भी ͪवǓनयमɉ मɅ, ऐसी रȣǓत स,े जो वह ͪवǓनǑद[çट करे, सशंोधन करने के ͧलए या उनके बाǓतलकरण 
के ͧलए Ǔनदेश दे सकेगा। 

50. शिÈतयɉ का Ĥ×यायोजन.- बोड[, इस अͬधǓनयम Ùवारा उसे Ĥदƣ शिÈ तयɉ मɅ से कोई भी 
शिÈत ͩकसी भी अͬधकारȣ या Ĥाͬधकारȣ को, ऐस े Ǔनबɍधनɉ और शतɟ के अÚयधीन रहते हएु , जो 
ͪवǑहत कȧ जायɅ, Ĥयोग कȧ जाने के ͧलए पǐरǓनयमɉ Ùवारा, Ĥ×यायोिजत कर सकेगा।   

51. अèथायी åयवèथाए.ं- (1) इस अͬधǓनयम के Ĥारंभ होन ेके पæ चात ्ͩकसी भी समय और 
ऐस ेसमय तक, जब तक ͪवæ वͪवÙयालय के Ĥाͬधकाǐरयɉ का सàयक् Ǿप से गठन नहȣं हो जाता, 
ͪवæ वͪवÙयालय के ͩकसी भी अͬधकारȣ को ऐस े ͩकसी भी Ĥाͬधकारȣ के कत[åयɉ का पालन करने के 
ͧलए, कलाͬधपǓतु  के पव[ू  अनमोदनु  स,े कलगǽु ु  Ùवारा ǓनयÈतु  ͩकया जा सकेगा।  
 (2) कलगǽु ु  अèथायी ǓनयिÈतयांु , ऐसी ǓनयिÈतयांु  करने के पæ चात ् होन े वालȣ बोड[ कȧ 
आगामी बैठक मɅ बोड[ के अनमोदनु  के अÚयधीन रहते हएु , कर सकेगा। 

52. अवͧशçट उपबधं.- बोड[ को ऐस ेͩकसी भी मामले पर काय[वाहȣ करने का Ĥाͬधकार होगा 
जो ͪवæ वͪवÙयालय स े सबंंͬ धत हो और िजसके सàबÛध मɅ इस अͬधǓनयम मɅ ͪवǓनǑद[çट Ǿप स े
ͪवचार नहȣं ͩकया गया है। ऐस ेसमèत मामलɉ पर बोड[ का ͪवǓनæ चय, कलाͬधपǓतु  Ùवारा पनरȣ¢णु  
के अÚयधीन रहते हएु , अǓंतम होगा और वह ͩकसी भी Ûयायालय या अͬधकरण मɅ आ¢ेपणीय नहȣं 
होगा। 

53. कǑठनाइयɉ का Ǔनराकरण.- (1) राÏय सरकार, इस अͬधǓनयम के अÛतग[त आने वाले 
¢ेğ और मामलɉ मɅ ͩकÛहȣं भी कǑठनाइयɉ के Ǔनराकरण के Ĥयोजन के ͧलए राजपğ मɅ Ĥकाͧशत 
आदेश Ùवारा- 
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(क) Ǔनदेश दे सकेगी ͩक यह अͬधǓनयम ऐसी कालावͬध के दौरान, जो आदेश मɅ 
ͪवǓनǑद[çट कȧ जाये, ऐस ेअनकलनɉु ू  के, जो चाहे उपांतरण, पǐरवध[न या लोप के 
Ǿप मɅ हɉ, और जो इस अͬधǓनयम से सगंत हɉ, अÚयधीन रहते हएु , िजÛ हɅ वह 
आवæ यक या समीचीन होना ठȤक समझ,े Ĥभावी होगा, या 

(ख)  ऐस े Ǔनदेश दे सकेगी, जो उसे ऐसी कǑठनाइयɉ, जो इस अͬधǓनयम के उपबधɉ 
को Ĥभावी करने मɅ उÙभतू हɉ, के Ǔनराकरण के ͧलए आवæयक Ĥतीत हɉ, या 

(ग) ऐसी ͩकÛहȣं भी कǑठनाइयɉ का Ǔनराकरण करने के Ĥयोजन के ͧलए ऐसे अÛय 
अèथायी उपबधं कर सकेगी, िजÛहɅ वह आवæयक या समीचीन होना ठȤक समझ:े  

 परÛतु ऐसा कोई भी आदेश इस अͬधǓनयम के Ĥारंभ कȧ तारȣख से बारह मास के पæ चात ्
नहȣ ंͩकया जायेगा।  
 

 (2) उप-धारा (1) के अधीन ͩकय ेगये समèत आदेश राÏय ͪवधान-मÖडल के सदन के सम¢ 
चौदह Ǒदन कȧ ऐसी कालावͬध के ͧलए, जो एक सğ मɅ या दो उƣरोƣर सğɉ मɅ समाͪवçट हो सकेगी, 
रखे जायɅगे और यǑद, उस सğ कȧ, िजसमɅ वे इस Ĥकार रखे गये हɇ, या ठȤक अगले सğ कȧ समािÜत 
के पव[ू  राÏय ͪवधान-मÖडल का सदन ऐसे आदेशɉ मɅ से ͩकसी भी आदेश मɅ कोई उपातंरण करता है 
या यह संकãप करता है ͩक ऐसा कोई आदेश नहȣं ͩकया जाना चाǑहए तो त×पæ चात ् ऐसा आदेश 
केवल ऐसे उपातंǐरत Ǿप मɅ Ĥभावी होगा या, यथािèथǓत, उसका कोई Ĥभाव नहȣं होगा तथाͪप, ऐसा 
कोई भी उपातंरण या बाǓतलकरण उसके अधीन पव[ू  मɅ कȧ गयी ͩकसी भी बात कȧ ͪवͬधमाÛयता पर 
कोई ĤǓतकलू  Ĥभाव नहȣं डालेगा।  
 

 (3) यǑद इस अͬधǓनयम के या इस अͬधǓनयम के अधीन बनाये गये ͩकÛहȣं भी पǐरǓनयमɉ 
या आͫड [नेÛसɉ या ͪवǓनयमɉ के ͩकÛहȣं भी उपबधंɉ के Ǔनव[चन के संबधं मɅ या इस ͪवषय मɅ ͩक आया 
कोई åयिÈत ͪवæ वͪवÙयालय के ͩकसी भी Ĥाͬधकारȣ या अÛय Ǔनकाय का सàयक् Ǿप से सदèय 
ǓनयÈतु  ͩकया गया है या सदè य होन े का हकदार है, कोई भी Ĥæ न उÙभतू होता है तो मामला 
कलाͬधपǓतु  को Ǔनदͧशतȶ  ͩकया जा सकेगा और यǑद कलगǽु ु  और बोड[ के कोई भी दस सदèय ऐसी 
अप¢ेा करɅ तो, इस Ĥकार Ǔनदͧशतȶ  ͩकया जायेगा। कलाͬधु पǓत, राÏय सरकार से ऐसी सलाह लने ेके 
पæ चात,् जो वह आवæयक समझ,े Ĥæ न का ͪवǓनæ चय करेगा और उसका ͪवǓनæ चय अǓंतम होगा।                                            
 
  

राघवेÛ ġ काछवाल, 

Ĥमखु शासन सͬचव। 
 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 
(GROUP-II) 

NOTIFICATION 

Jaipur, March 25, 2026 

            No. F. 2(22)Vidhi/2/2025.- In pursuance of Clause (3) of Article 348 of the 
Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan 
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Gazette of the following translation in the English language of the Maharana Pratap 
KhelKood Vishwavidhyalaya, Jaipur Adhiniyam, 2025 (2026 Ka Adhiniyam Sankhyank 9):-     
 

(Authorised English Translation) 
THE MAHARANA PRATAP SPORTS UNIVERSITY, JAIPUR ACT, 2025 

(Act No. 9 of 2026) 

(Received the assent of the Governor on the 24th day of March, 2026) 

An 
Act 

to establish and incorporate a Sports University at Jaipur in the State of Rajasthan for 
promotion of Sports, Physical Education and to achieve aims and objects of National 
Education Policy; and to provide for the matters connected therewith or incidental thereto.  

 Be it enacted by the Rajasthan State Legislature in the Seventy-seventh Year of the 
Republic of India, as follows:- 

1. Short title, extent and commencement.- (1) This Act may be called the Maharana 
Pratap Sports University, Jaipur Act, 2025. 

 (2) It extends to the whole of the State of Rajasthan.  

(3) It shall come into force at once.  

2. Definitions.-  In this Act, unless the subject or context otherwise requires,-  

(a) “Academic Council” means the Academic Council of the University as 
constituted under section 25; 

(b) “Advisory Council” means the Advisory Council of the University constituted 
under section 21;  

(c) “affiliated college” means an educational institution admitted to the privileges 
of the University; 

(d) “Board” means the Board of Management of the University constituted under 
section 23;  

(e) “Comptroller” means the finance officer of the University appointed under 
section 16;  

(f) “constituent college” means a college maintained by the University; 
(g) “Faculty” means a Faculty of the University;  
(h) “Finance Committee” means the Finance Committee of the University 

constituted under section 29;  
(i) “NEP” means National Education Policy issued by the Central Government 

from time to time; 
(j) “prescribed” means prescribed by the Statutes, Ordinances or Regulations;   
(k) “Pro-Vice-Chancellor” means the Pro-Vice-Chancellor of the University 

appointed under section 14;  
(l) “Registrar” means the Registrar of the University appointed under section 15;  
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(m) “Statutes”, “Ordinances” and “Regulations” mean the Statutes, Ordinances 
and Regulations of the University made under sections 45, 47 and 49 
respectively;  

(n) “student of the University” means a person enrolled in the University for 
taking a course of study for a degree, diploma or other academic distinction 
duly instituted;  

(o) “teacher” means a person appointed or recognized by the University for the 
purpose of imparting instruction or conducting and guiding research and 
includes a person who may be declared by the Statutes to be a teacher;  

(p) “University” means the Maharana Pratap Sports University, Jaipur 
incorporated under section 3;  

(q) “University Department” means a Department maintained by the University.  

3. Incorporation of the University.- (1) The Chancellor, the first Vice-Chancellor, 
the first members of the Board of Management and the Academic Council of the University 
and all persons who may hereafter become such officers or members so long as they continue 
to hold such office or membership shall constitute a body corporate by the name of “The 
Maharana Pratap Sports University, Jaipur” and shall have perpetual succession and a 
Common Seal and may, by that name, sue and be sued.  

(2) The University shall be competent, to acquire and hold property, both movable 
and immovable, to lease, sell or otherwise transfer or dispose of any movable or immovable 
property, which may vest in or be acquired by it for the purposes of the University and, to 
contract and do all other things necessary for the purposes of this Act:  

Provided that no such lease, sale, transfer or disposal of such property shall be made 
without the prior approval of the State Government.  

(3) The headquarters of the University shall be at Jaipur which shall be the 
headquarters of the Vice-Chancellor.  

(4) In all suits and other legal proceedings by or against the University, the pleadings 
shall be signed and verified by the Registrar and all processes in such suits and proceedings 
shall be issued to and served on the Registrar.  

4. Jurisdiction.- (1) Notwithstanding anything contained in any law for the time 
being in force, the jurisdiction of the University shall extend to whole of the State of 
Rajasthan and all colleges and institutions of Physical education, Sports Academies, units 

etc., except constituent colleges, institutions of other Universities, and such other colleges, 
institutes, institutions and departments as may be specified by notification in the Official 
Gazette by the State Government, shall be affiliated to the Maharana Pratap Sports 
University, Jaipur in accordance with the Statutes, Ordinances and Regulations made under 
this Act.  

 (2) The State Government may, by order in writing,-  

(a) require any institute, institution or college within the territorial limits of the 
University to terminate, with effect from such date as may be specified in 
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the order, its association with, or its admission to the privileges of any other 
University incorporated by law to such extent as may be considered 
necessary and proper, or  

(b) exclude, to such extent as may be considered necessary and proper, from 
association with, or from admission to the privileges of the University 
constituted by this Act any institute, institution or college specified in the 
order which, in the opinion of the State Government, is required to be self 
governing or to be associated with or admitted to the privileges of, any 
other University or body.  

(3) The State Government may, in consultation with the University, by notification 
published in the Official Gazette, enumerate any Government Sports College, institution, 
unit, etc., situated in the jurisdiction of the University to be a constituent college, unit of the 
University. All the movable and immovable properties of such college, institution, unit etc. 
shall then vest in the University and the officers, teachers and employees of such college, 
institution, unit, etc., after being found suitable through screening and on fulfilling such 
terms and conditions as may be laid down in the notification, shall be deemed to be the 
officers, teachers or, as the case may be, employees of the University. 

5. Objects of University.- The University shall be deemed to have been established 
and incorporated for the purpose, among others, of-  

(i) education, research and dissemination of knowledge in physical 
education and sports; 

(ii) to promote coaches and sports specialists; 
(iii) to achieve aims and objects of National Education Policy and Sports 

Policy; 
(iv) to monitor physical education and sports at all levels in the State 

academically: 

Provided that such monitoring shall not infringe the activities of the 
Rajasthan State Sports Council in any manner;  

(v) to prepare highly qualified coaches, leaders in the field of physical 
education and sports coaching;  

(vi) to function as a Centre of Excellence in Academics for generating 
human resource of higher caliber, for further development of sports;  

(vii) to be the premier and elite sports center for research in sports science 
and its practical application, for improving the sports performance of 
sportspersons;  

(viii) to be the hub of training (Higher Performance Training Centre) for 
sportspersons;  

(ix) to be a comprehensive Sports Medicine Centre for evaluation, diagnosis, 
prevention and treatment of athletes;  

(x) to provide the latest sports infrastructure of international standards, 
indoor and outdoor; and  

(xi) to provide a center for faculty exchange and for collaborating research 
among the various universities in the country and abroad.  
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6. Admission to the University.- (1) The University shall, subject to the provisions of 
this Act, Statutes, Ordinances and Regulations, be open to all persons.  

(2) Nothing contained in sub-section (1) shall require the University-  

(a)  to admit to any course of study any person who does not possess the 
prescribed academic qualification or standard; or  

(b)  to retain on the rolls of the University any student whose academic record is 
below the minimum standard required for the award of a degree, diploma or 
other academic distinction; or  

(c)  to admit any person or retain any student whose conduct is prejudicial to the 
interests or discipline of the University or the rights and privileges of other 
students and employees; or  

(d)  to admit to any course of study students larger in number than those 
prescribed.  

(3) Subject to the provisions of sub-section (2), reservation of seats in admission for 
the students belonging to the Scheduled Castes, Scheduled Tribes and Backward Classes, 
More Backward Classes, Economically Weaker Section and women students shall be made in 
accordance with the provisions of any law for the time being in force or in accordance with 
the policy of the State Government.   

7. Powers and functions of the University.- The University shall have the following 
powers and functions, namely:-  

(a) to administer and manage the University and to establish such institutes and 
centers for research, education, instruction and training as are necessary for 
the furtherance of the objects of the University;  

(b) to provide for instruction in such branches of learning as the University may, 
from time to time, determine and to make provisions for research and for the 
advancement and dissemination of knowledge as is necessary for the 
furtherance of the objects of the University;  

(c) to prescribe courses and curricula and provide for flexibility in the education 
systems and delivery methodologies;  

(d) to establish, with the prior approval of the State Government, such centers, or 
other units for research and instruction as are, in the opinion of the University, 
necessary for the furtherance of its objects;  

(e) to institute and confer degrees, diplomas and other academic distinctions and 
awards in the manner prescribed by the Statutes;  

(f) to institute and award fellowships, scholarships, prizes, medals and other 
awards;  

(g) to collaborate or associate with other Universities, institutions and authorities 
with like or similar objects, as the University may determine;  

(h) to admit the students for the courses offered by the University in the 
prescribed manner;  

(i) to fix, demand and receive or recover fees and such other charges as may be 
prescribed;  

(j) to institute teaching, research and other posts required by the University and to 
make appointments thereto;  
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(k) to create administrative, ministerial and other necessary posts and make 
appointments thereto;  

(l) to lay down conditions of service of all categories of employees, including 
their code of conduct;  

(m) to regulate and enforce discipline among the students and all categories of the 
employees and to take such disciplinary measures in this regard as may be 
prescribed or deemed by the University to be necessary;  

(n) to establish, maintain and manage halls and hostels for the residence of 
students and accommodation for faculties, officers and employees of the 
University and the guest houses;  

(o) to make arrangements for promoting the health and general welfare of the 
students and employees;  

(p) to regulate the expenditure, and to manage the finances and to maintain 
accounts of the University;  

(q) to receive grants, subventions, subscriptions, donations and gifts for the 
purpose of the University and consistent with the objects for which the 
University is established and to enter into any agreement with the Central 
Government, the State Government, the University Grants Commission or 
other authorities or bodies for receiving any grants;  

(r) to purchase, acquire, take on lease or dispose, with the prior approval of the 
State Government, any land or building or works which may be necessary for 
the purpose of the University on such terms and conditions as it may think fit 
and proper and to construct, alter and maintain any such buildings or works;  

(s) to execute conveyances regarding transfers, mortgages, leases, licences, 
agreements and other conveyance in respect of the assets of the University or 
to be acquired for the purpose of the University, after taking prior permission 
of the State Government;  

(t) to borrow, with the prior approval of the State Government, on the security of 
the property of the University, money for the purposes of the University; and  

(u) to do all such other acts and things as the University may consider necessary, 
conducive or incidental to the attainment or enlargement of all or any of the 
objects of the University.  

8. Chancellor.- (1) The Governor of the State of Rajasthan shall, by virtue of his 
office, be the Chancellor of the University.  

(2) The Chancellor shall be the Head of the University and shall, when present, 
preside at the convocations thereof and confer degrees, diplomas or other academic 
distinctions upon persons entitled to receive them.  

(3) The Chancellor may of his own motion or on application call for and examine the 
record of any officer or authority of the University in respect of any proceeding to satisfy 
himself as to the regularity of such proceeding or the correctness, legality or propriety of any 
decision taken or order made therein; and if in any case, it appears to the Chancellor that any 
such decision or order should be modified, annulled, reversed or remitted for reconsideration, 
he may pass orders accordingly:  
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Provided that every application to the Chancellor for the exercise of the powers under 
this section shall be preferred within three months from the date on which the proceeding, 
decision or order to which the application relates was communicated to the applicant:  

Provided further that no order prejudicial to any person shall be passed unless such 
person has been given an opportunity of making his representation. 

(4) The Chancellor shall exercise such other powers and perform such other functions 
as may be conferred on or assigned to him by or under this Act.  

9. Visitation.- (1) The Chancellor shall have the right to cause an inspection to be 
made by such person or persons, as he may direct–  

(a) of the University, its buildings, laboratories, libraries, museums, workshops 
and equipments; or  

(b) of any institute, institution or hostel maintained by the University; or  
(c) of the teaching and other work conducted or done by the University; or  
(d) of the conduct of any examination held by the University.  

(2) The Chancellor shall also have the right to cause an inquiry to be made by such 
person or persons as he may direct in respect of any matter connected with the University.  

(3) The Chancellor shall, in every case, give notice to the University of his intention 
to cause an inspection or inquiry to be made and the University shall be entitled to be 
represented at such inspection or inquiry.  

(4) The Chancellor shall communicate to the University his views with reference to 
the result of such inspection or inquiry and may, after ascertaining the opinion of the 
University thereon, advise the University upon the action to be taken and fix a time limit for 
taking such action.   

(5) The University shall, within the time limit so fixed, report to the Chancellor the 
action taken or proposed to be taken on the advice tendered by the Chancellor.  

(6) If the University does not take action within the time limit fixed, or if the action 
taken by the University is, in the opinion of the Chancellor, not satisfactory, the Chancellor 
may, after considering any explanation offered or representation made by the University, 
issue such direction as he may deem fit and the University shall comply with such direction.  

(7) If the University does not comply with such direction issued as per sub-section (6) 
within such time as may be fixed in that behalf by the Chancellor, the Chancellor shall at his 
discretion have power to appoint any person or body to implement such direction and make 
such order as may be necessary for the expenses thereof.  

10. Officers and Authorities of the University.- The following shall be the officers 
and authorities of the University, namely:-  

(a) Officers of the University-  

(i)   the Vice-Chancellor;  
(ii)   the Pro-Vice-Chancellor;  
(iii)  the Registrar;  
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(iv)   the Comptroller;  
(v)   the Estate Officer;  
(vi)   the Dean of Student Welfare;  
(vii)  the Deans of Faculties; and  
(viii) such other persons in the service of the University as may be declared by 

the Statutes to be the officers of the University.  

(b) Authorities of the University-  

(i)  the Advisory Council;  
(ii) the Board of Management;  
(iii) the Academic Council;  
(iv) the Faculties;  
(v) the Board of Studies;  
(vi) the Finance Committee; and  
(vii) such other authorities as may be declared by the Statutes to be the 

authorities of the University.  

11. Vice-Chancellor.- (1)The Vice-Chancellor shall be a whole time paid officer of 
the University and shall be appointed by the Chancellor on the advice of the State 
Government upon recommendation of a Selection Committee consisting of - 

(a) one person nominated by the Board not connected with the University or any 
college thereof; 

(b) one person nominated by the Chairman, University Grants Commission; 
(c) one sportsperson of international eminence nominated by the Chancellor; and 
(d) one person nominated by the State Government, 

and the Chancellor shall appoint one of these persons to be the Chairman of the Committee. 
 

(2) The term of the office of the Vice-Chancellor shall be three years from the date on 
which he enters upon his office or until he attains the age of seventy years, whichever is 
earlier: 

Provided that the same person shall be eligible for reappointment for a second term. 

(3) The Vice-Chancellor shall receive such pay and allowances as may be determined 
by the State Government. In addition to it, he shall be entitled to free furnished residence 
maintained by the University and such other perquisites as may be prescribed. 

(4) When a permanent vacancy in the office of the Vice-Chancellor occurs by reason 
of his death, resignation, removal or the expiry of his term of office, it shall be filled by the 
Chancellor in accordance with sub-section (1), and for so long as it is not so filled, stop-gap 
arrangement shall be made by him under and in accordance with sub-section (5). 

(5) When a temporary vacancy in the office of the Vice-Chancellor occurs by reason 
of leave, suspension or otherwise or when a stop-gap arrangement is necessary under sub-
section (4), the Registrar shall forthwith report the matter to the Chancellor who shall make, 
on the advice of the State Government, arrangement for carrying on the functions of the 
office of the Vice-Chancellor. 
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(6) Notwithstanding anything contained in sub-section (1) to sub-section (5), the first 
Vice-Chancellor of the University shall be appointed by the Chancellor on the advice of the 
State Government for a period not exceeding three years on such terms and conditions as the 
State Government may determine. 

(7) The Vice-Chancellor may at any time relinquish office by submitting, not less than 
sixty days in advance of the date on which he wishes to be relieved, his resignation to the 
Chancellor. 

(8) Such resignation shall take effect from the date determined by the Chancellor and 
conveyed to the Vice-Chancellor. 

12. Removal of Vice-Chancellor.- (1) If in the opinion of the Chancellor, the Vice-
Chancellor wilfully omits or refuses to carry out the provisions of this Act or abuses the 
powers vested in him, or if it otherwise appears to the Chancellor that the continuance of the 
Vice-Chancellor in office is detrimental to the interest of the University, the Chancellor may, 
after making such inquiry as he deems proper, by order, remove the Vice-Chancellor:  

Provided that the Chancellor may, at any time before making such order, place the 
Vice-Chancellor under suspension, pending enquiry:  

Provided further that no order shall be made by the Chancellor unless the Vice-
Chancellor has been given a reasonable opportunity of showing cause against the action 
proposed to be taken against him. 

(2) During the pendency or in contemplation, of any inquiry referred to in sub-section 
(1), the Chancellor may order that till further order-  

(a) such Vice-Chancellor shall refrain from performing the functions of the office 
of Vice-Chancellor, but shall continue to get the emoluments to which he was 
otherwise entitled;  

(b) the functions of the office of the Vice-Chancellor shall be performed by the 
person specified in the order.  

13. Powers and duties of the Vice-Chancellor.- (1) The Vice-Chancellor shall be the 
principal executive and academic officer of the University and shall, in the absence of the 
Chancellor, preside at the convocations of the University.  

(2) The Vice-Chancellor shall be ex-officio Chairman of the Board and Academic 
Council.  

(3) The Vice-Chancellor shall be responsible for presenting to the Board for its 
deliberations and consideration matters of concern to the University. He shall have power to 
convene the meetings of the Board and the Academic Council and such other authorities or 
bodies as may be prescribed.  

(4) The Vice-Chancellor shall exercise general control over the affairs of the 
University and shall be responsible for the due maintenance of discipline in the University.  
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(5) The Vice-Chancellor shall ensure the faithful observance of the provisions of this 
Act and the Statutes, Ordinances and Regulations and shall possess all such powers as may be 
necessary for the purpose.  

(6) In an emergency, which in the opinion of the Vice-Chancellor requires immediate 
action to be taken, he shall take such action as he deems necessary and shall at the earliest 
opportunity report the action taken to the officer, authority or other body who or which in the 
ordinary course would have dealt with the matter.  

(7) Where any action taken by the Vice-Chancellor under sub-section (6) affects any 
person in the service of the University to his disadvantage, such person may prefer an appeal 
to the Board within thirty days of the date on which the action is communicated to him.  

(8) Subject as aforesaid, the Vice-Chancellor shall give effect to the orders of the 
Board regarding the appointment, suspension and dismissal of officers, teachers and other 
employees of the University.  

(9) The Vice-Chancellor shall be responsible for close coordination and integration of 
teaching, research and other work and shall exercise such other powers as may be prescribed.  

14.  Pro-Vice-Chancellor.- The Pro-Vice-Chancellor of the University shall be 
appointed in such manner, for such period, on such terms and conditions and shall exercise 
such powers and perform such functions as may be prescribed by the Statutes.  

15. Registrar.- (1) The Registrar shall be the Chief Administrative Officer of the 
University. He shall work directly under the superintendence, direction and control of the 
Vice-Chancellor.  

(2) Notwithstanding anything contained in this Act or any other law for the time being 
in force, the Registrar shall be appointed by the State Government on deputation from 
amongst the officers of the Rajasthan Administrative Service (not below selection scale).  

(3) The Registrar shall be the ex-officio Member-Secretary to the Board, the 
Academic Council and any other authority declared by the Statutes to be the Authority of the 
University.  

(4) It shall be the duty of the Registrar-  

(a) to be the custodian of the records, the Common Seal and such other 
properties of the University as the Board shall commit to his charge; and  

(b) to issue all notices convening meetings of the Board, the Academic 
Council, the Faculties, the Board of Studies, and of any committee 
appointed by the authorities of the University.  

(5) (i) Where any proceedings or resolution of the Board or order of the Vice-
Chancellor is inconsistent with the provisions of this Act and the Statutes made thereunder, it 
shall be the duty of the Registrar to tender advice to the Board or the Vice-Chancellor 
mentioning the relevant provisions and record in the proceedings of the meeting of the Board 
or on the order of the Vice-Chancellor the fact that he  had tendered such advice and 
thereupon put up a note of dissent on such proceedings, resolution, the order or as the case 
may be, and ensure the communication of the matter to the Chancellor or any officer 
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authorized by him in this behalf within seven days of passing such resolution or order, or as 
the case may be, undertaking such proceedings.  

(ii) After examining the note of dissent communicated under clause (i), the Chancellor 
or the officer authorized in this behalf by him, may make such interim or final order as he 
thinks fit, which shall be binding on the University:  

Provided that if no such interim or final order is passed within a period of thirty days 
from the date of receipt of the dissent note, the Board or, as the case may be, the Vice-
Chancellor may proceed with the proceedings or the resolution or, as the case may be, the 
order as if the dissent note was not put up.   

(6) The Registrar shall be responsible to ensure the compliance of the provisions of 
section 44.  

(7) The Registrar shall exercise such powers and perform such other functions and 
discharge such other duties as may be prescribed or required of him from time to time by the 
Vice-Chancellor or by the Board.  

16. Comptroller.- (1) The Comptroller shall be the principal finance, accounts and 
audit officer of the University. He shall work directly under the control of the Vice-
Chancellor.  

(2) Notwithstanding anything contained in this Act or any other law for the time being 
in force, the Comptroller shall be appointed by the State Government on deputation from 
amongst the officers of the Rajasthan Accounts Service (not below selection scale).  

(3) The Comptroller shall be the ex-officio Member-Secretary to the Finance 
Committee.  

(4) The Comptroller shall-  

(a) exercise general supervision over the funds of the University and shall advise 
the University as regards its financial policy;  

(b)  manage the property and investments of the University including trust and 
endowed property in accordance with the decision of the Finance Committee 
and the Board; and  

(c) exercise such other powers and perform such other financial functions, as may 
be assigned to him by the Board, or as may be prescribed: 

Provided that the Comptroller shall not incur any expenditure or make any investment 
exceeding such amount as may be prescribed except with the prior approval of the Board.  

(5) Subject to the control of the Board, the Comptroller shall-  

(a) ensure that the limits fixed by the Board for recurring and non-recurring 
expenditure for a year are not exceeded and that all moneys are expended for 
the purposes for which they are granted or allotted;  

(b) be responsible for the preparation of annual accounts, financial estimates and 
the budget of the University and for their presentation to the Finance 
Committee and the Board;  

(c) keep a constant watch on the cash and bank balances and of investments;  
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(d) watch the progress of the collection of revenue and advise on the methods of 
collection employed;  

(e) ensure that the registers of buildings, land, furniture and equipments are 
maintained up-to-date, and that stock checking is conducted in respect of 
equipments and other consumable materials in all offices, laboratories, 
colleges and institutions maintained by the University;  

(f) ensure that no expenditure not authorized in the budget is incurred by the 
University otherwise than by way of investment and to bring to the notice of 
the Vice-Chancellor and the Registrar any unauthorized expenditure or other 
financial irregularity and suggest appropriate action to be taken against 
persons at fault;  

(g) disallow any expenditure which may contravene the terms of any statute or for 
which provision is required to be made by a statute but has not been made;  

(h) call from any office, laboratory, college or institution maintained by the 
University, any information or returns as he may consider necessary for the 
exercise of his powers, performance of his functions or discharge of his duties; 
and  

(i) ensure the compliance of the provisions of sections 36, 37 and 38.   

17. Estate Officer and Dean of Student Welfare.- (1) The Board may appoint any 
one or more of the following officers, namely:-  

(a) the Estate Officer; and  

(b) the Dean of Student Welfare.  

(2) The Estate Officer shall be in-charge of all the buildings, lawns, gardens and other 
immovable property of the University.  

(3) The Dean of Student Welfare shall have the following duties:- 

(a) to make arrangements of the housing of students;  
(b) to direct programmes of student's counselling;  
(c) to arrange for employment of students in accordance with plans approved by 

the Vice-Chancellor;  
(d) to supervise the extra-curricular activities of the students;  
(e) to assist in the placement of the graduates of the University; and  
(f) to organize and maintain contact with the alumni of the University.  

18. Deans of Faculties and their functions.- (1) There shall be a Dean of each 
Faculty.  

(2) The Deans of Faculties shall be appointed by the Vice-Chancellor in the manner as 
may be prescribed.  

(3) The Deans shall perform such functions as may be prescribed by the Statutes.  

19. Other Officers and employees.- The mode of appointment and the functions of 
other officers mentioned in clause (a) of section 10 and of the employees of the University 
shall be as provided in this Act or as prescribed by Statutes, Ordinances and Regulations.  
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20. Remuneration of officers and employees.- No officer or employee of the 
University shall be offered nor shall he accept any remuneration for any work in the 
University save as may be provided for in the Statutes.   

21. Constitution and composition of the Advisory Council.- (1) There shall be an 
Advisory Council of the University which shall consist of the following members, namely:- 

(i)  a person of national eminence in Physical Education and Sports, to be 
appointed by the Chancellor, who shall be the Chairperson of the Advisory 
Council;  

(ii)  the Vice-Chancellor;  
(iii) Principal Secretary to the Government of Rajasthan, Youth Affairs and 

Sports Department;  
(iv)  Chairman, Rajasthan State Sports Council or his nominee;  
(v)  Executive Director, Netaji Subhash National Institute of Sports, Patiala;  
(vi)  two prominent sportspersons who are recognized for refereeing or umpiring 

at international sports events, to be nominated by the Chancellor;  
(vii) five sportspersons who have represented the country at Olympics or World 

Championships, to be nominated by the State Government;  
(viii) two sportspersons belonging to the State who have represented the country 

or State at international or national level having Arjun Award/ Dronacharya 
Award/ Guru Vasistha Award/ Maharana Pratap Award  to be nominated 
by the State Government;  

(ix)  Dean (Physiotherapy), Rajasthan University of Health Sciences, Jaipur;  
(x)  Registrar of the University, Member-Secretary.  

(2) One-third members present at a meeting of the Advisory Council shall constitute 
the quorum for meeting.   

(3) The Chairman of the Advisory Council shall perform such functions and exercise 
such powers as are provided in this Act or as may be prescribed.  

(4) The members shall serve without any additional pay but shall be entitled to daily 
allowance and travelling expenses as may be prescribed.  

(5) The minutes of meeting of the Advisory Council shall be recorded and maintained 
by the Member-Secretary of the Advisory Council.  

22. Duties and functions of the Advisory Council.- The duties and functions of the 
Advisory Council shall be as follows:-  

(a) to review from time to time, the broad policies and programmes of the 
University and to suggest measures for the improvement and development of 
the University in regard to the attainment of the objects;  

(b) to advise the Vice-Chancellor in respect of any matter that may guide the 
University in respect of its objects; and  

(c) such other duties or functions as may be prescribed by the Statutes.  

23. Constitution and composition of the Board of Management.- (1) The Board 
shall be the highest executive body of the University and shall consist of the following 
members, namely:-  
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(I) The Vice-Chancellor of the University- Ex-officio Chairman;  

(II) Ex-officio Members- 

(i) the Principal Secretary to the Government of Rajasthan, Finance 
Department;  

(ii) the Principal Secretary to the Government of Rajasthan, Higher 
Education Department;  

(iii) the Principal Secretary to the Government of Rajasthan, School 
Education Department;   

(iv) the Principal Secretary to the Government of Rajasthan, Medical 
Education Department;  

(v) the Principal Secretary to the Government of Rajasthan, Youth Affairs 
and Sports Department;  

(vi) the Chairman, Rajasthan State Sports Council;  
(vii) the Director, Physical Education, University of Rajasthan, Jaipur;  
(viii) the Pro-Vice-Chancellor; and  
(ix) the Registrar of the University, Member-Secretary.  

Explanation.- Ex-officio members mentioned at (i) to (v) shall include their 
respective nominees who shall not be below the rank of a Deputy Secretary to the 
Government of Rajasthan;  

(III) Nominated Members-  

(i) two persons nominated by the Vice-Chancellor from amongst the 
Deans for one year;  

(ii)  two University Professors nominated by the Vice-Chancellor for one 
year;  

(iii) two eminent educationists to be nominated by the Chancellor for three 
years;  

(iv) two Principals of affiliated colleges, one from the Government colleges 
and another from Private Colleges, to be nominated by the State 
Government for one year;  

(v) two members of State Legislature to be nominated by the State 
Government for three years; and  

(vi) two eminent sportspersons of national or international stature having 
Arjun Award/ Dronacharya Award/ Guru Vasistha Award/ Maharana 
Pratap Award  to be nominated by the State Government for three 
years.  

(2) One-third members present at a meeting of the Board shall constitute the quorum 
for meeting.  

(3) The Chairman of the Board shall perform such functions and exercise such powers 
as are provided in this Act or as may be prescribed.  

(4) The members shall serve without any additional pay but shall be entitled to daily 
allowance and travelling expenses as may be prescribed.  
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(5) The minutes of meeting of the Board shall be recorded and maintained by the 
Member-Secretary of the Board.  

24. Duties and functions of the Board.- The duties and functions of the Board shall 
be as follows:-  

(a) to approve and sanction the budget of the University;  
(b) to acquire, to dispose of, to hold and to control the property and funds of the 

University and issue any general or special direction on behalf of the 
University;  

(c) to accept the transfer of any movable or immovable property on behalf of the 
University;  

(d) to administer any funds placed at the disposal of the University for specific 
purposes;  

(e) to invest money belonging to the University;  
(f) to appoint the members of the academic, administrative and other staff of the 

University in such manner as may be prescribed;  
(g) to direct the form and use of the Common Seal of the University;  
(h) to appoint such committees, either standing or temporary, as it deems 

necessary for its proper functioning;  
(i) to borrow money for capital improvements and make suitable arrangements 

for its repayment;  
(j) to meet at such times and as often as it deems necessary, provided however, 

that the regular meeting of the Board shall be held at least once in every three 
months;  

(k) to make Statutes, Ordinances and Regulations in the manner prescribed in this 
Act for smooth functioning of the University; and  

(l) to regulate and determine all matters concerning the University in accordance 
with this Act and the Statutes and to exercise such powers and to discharge 
such duties as may be conferred or imposed on it by this Act and the Statutes.  

25. Academic Council.- (1) There shall be an Academic Council of the University, 
consisting of the following as members, namely:-  

(a) the Vice-Chancellor – ex-officio Chairman;  
(b) the Pro-Vice-Chancellor;  
(c) Deans of Faculties;  
(d) one Professor from each Faculty to be nominated by the Vice-Chancellor;  
(e) the Principal Secretary to the Government of Rajasthan, Youth Affairs and 

Sports Department or his nominee not below the rank of a Deputy Secretary to 
the Government of Rajasthan;  

(f) Chairmen, Boards of Studies;  
(g) two persons having special attainment in the field of sports studies not being 

employees of the University, one to be nominated by the Chancellor and the 
other by the State Government;  

(h) two Principals of affiliated colleges, one from Government Colleges and 
another from Private Colleges, to be nominated by the State Government;  
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(i) two persons having special attainment in the field of studies not being 
employees of the University, one to be nominated by the Chancellor and the 
other by the State Government;  

(j) one teacher other than the Professors, from a constituent college/University 
Department having a minimum ten years experience in teaching degree or 
post-graduate classes to be nominated by the Vice-Chancellor;  

(k) one teacher other than the Principals, from an affiliated college having a 
minimum ten years experience in teaching degree or post-graduate classes to 
be nominated by the State Government; and  

(l) the Registrar of the University, Member-Secretary. 

(2) The term of office of nominated members shall be two years.  

26. Functions of the Academic Council.- (1) Subject to provisions of this Act, the 
Statutes, the Ordinances and Regulations, the Academic Council shall have the control and 
general regulation of the academic affairs and be responsible for the maintenance of 
standards of instructions and examinations in the University and for the requirements for the 
award of degrees and diplomas. The Academic Council shall-  

(i)  exercise control over the academic policies of the University and be 
responsible for the maintenance and improvement of standards of 
instruction, education and evaluation in the University;  

(ii)  consider matters of general academic interest either on its own initiative or 
on a reference from the Faculty of the University or the Board and take 
appropriate action thereon; and  

(iii) recommend to the Board, such Regulations as are consistent with this Act 
regarding the academic functioning of the University including discipline of 
students.  

(2) The Academic Council shall exercise such other powers and perform such other 
duties as may be conferred or imposed upon it by the Statutes and shall advise the Vice-
Chancellor on all academic matters.  

27. Composition and functions of the Faculties.- (1) There shall be such Faculties 
in the University as may be prescribed by the Statutes.  

(2) Each Faculty shall consist of the following:- 

(a) Dean of the Faculty - Chairman;  
(b) University professors of the subjects assigned to the Faculty;  
(c) Chairmen of the Boards of Studies in the Faculty; and  
(d) two external experts nominated by the Academic Council.  

(3) The faculty shall perform such functions as may be prescribed by the Statutes.  

28. Board of Studies.- (1) There shall be such number of Boards of Studies as may be 
determined by the Statutes.  

(2) A Board of Studies shall be constituted in the manner, consist of such members, 
exercise such powers and perform such functions as may be prescribed.  
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29. Finance Committee.- (1) The Finance Committee shall consist of the following 
members, namely:-  

(a) the Vice-Chancellor, who shall be the Chairman of the Committee;  
(b) the Principal Secretary to the Government of Rajasthan, Finance Department, 

or his nominee not below the rank of a Deputy Secretary to the Government;  
(c) the Principal Secretary to the Government of Rajasthan, Youth Affairs and 

Sports Department, or his nominee not below the rank of a Deputy Secretary 
to the Government;  

(d) the Pro-Vice-Chancellor;  
(e) one member of the Board, to be nominated by the Board from amongst its 

non-official members;  
(f) two professors, by rotation, to be nominated by the Board; and  
(g) the Comptroller, who shall be the Member-Secretary of the Committee.  

(2) The term of office of the members nominated under clauses (e) and (f) of sub-
section (1) shall be two years.  

30. Functions of Finance Committee.- Subject to the other provisions of this Act, 
the Finance Committee shall broadly perform the following functions, namely:-  

(i)  to examine the annual accounts and annual budget estimates of the 
University and to advise the Board thereon;  

(ii)  to review from time to time the financial position of the University;  
(iii) to make recommendations to the Board on all financial policy matters of the 

University;  
(iv)  to make recommendations to the Board on all proposals involving raising of 

funds, receipts and expenditure;  
(v)  to provide guidelines for investment of surplus funds;  
(vi)  to make recommendations to the Board on all proposals involving 

expenditure for which no provision has been made in the budget or for 
which expenditure in excess of the amount provided in the budget needs to 
be incurred;  

(vii) to examine all proposals relating to the revision of pay-scales,  upgradation 
of the scales and those items which are not included in the budget prior to 
placing before the Board; and  

(viii) to exercise such other powers and perform such other functions as may be 
conferred or imposed upon it by the Regulations.  

31. Teaching of the University.- (1) All teaching recognized by the University shall 
be conducted in the University departments or its institutes and institutions.  

(2) The authorities responsible for organizing such teaching shall be such as may be 
prescribed.  

(3) The courses of study and curricula shall be such as may be prescribed by 
Ordinances and, subject thereto, by the Regulations.  
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32. Teachers and Officers of the University.- (1) The appointment of teachers and 
officers of the University shall be made in accordance with provisions of the Rajasthan 
Universities' Teachers and Officers (Selection for Appointment) Act, 1974 (Act No. 18 of 
1974).  

(2) Except in cases provided for by the Statutes, teachers and officers of the 
University shall be appointed under a written contract. The contract shall be lodged with the 
Vice-Chancellor and a copy thereof shall be furnished to the teacher or officer concerned. 
The contract shall not be inconsistent with the provisions of this Act and the Statutes for the 
time being in force in relation to the conditions of service.  

33. Age of retirement.- Subject to any provision in the Statutes to the contrary or any 
directions or policy of the State Government in this regard, all the employees of the 
University shall ordinarily retire from service upon attaining the age of sixty years.  

34. Pension or provident fund.- (1) For the benefit of its officers, teachers, clerical 
staff and other employees, the University shall constitute, in such manner and subject to such 
conditions as may be prescribed, such pension, gratuity, insurance and provident fund as it 
may deem fit.  

(2) The provisions of the Provident Funds Act, 1925 (Central Act No. 19 of 1925), 
shall apply to a fund or an insurance scheme as if it were a State Government fund or scheme 
and the University shall contribute to or invest in such fund or scheme.  

(3) Provision shall be made in the Statutes to ensure that staff members transferred 
from employment in the service of the State shall have their accrued service benefits 
protected upon such transfer.  

35. Residence of students.- The students shall reside in accommodation provided by 
the University or approved by the Vice-Chancellor subject to the conditions prescribed.  

36. University fund.- (1) The University shall establish, maintain and administer a 
fund to be called the University fund.  

(2) The following moneys shall form part of, and be paid into, the University fund, 
namely:-  

(a) any contribution or grant by the State Government;  
(b) income arising to the University from all sources including income from fees 

and charges;  
(c) trusts, bequests, donation, endowments and other grants, if any;  
(d) such other money as may be prescribed by the Statutes.  

(3) The matters to which the fund may be applied and appropriated shall be those 
prescribed by this Act or the Statutes.  

(4) All expenses incurred under and in pursuance of any provision contained in this 
Act shall be met out of the University fund.  
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(5) The University shall have power to borrow, on the security of the University 
properties and with the concurrence of the State Government, money for the purposes of the 
University.  

37. Accounts and audit.- (1) The annual accounts and balance sheet of the University 
shall be prepared by the Comptroller under the direction of the Vice-Chancellor and all 
moneys accruing to or received by the University from whatever source and all amount 
disbursed or paid shall be entered in the accounts.  

(2) The Comptroller shall, before such date as may be prescribed by the Statutes, 
prepare the annual financial estimates for the ensuing year.  

(3) The annual accounts and the annual financial estimates prepared by the 
Comptroller shall be placed before the Board together with the remarks of the Finance 
Committee for approval and the Board may pass resolution with reference thereto and 
communicate the same to the Comptroller who shall take action in accordance therewith.  

(4) The annual accounts shall be audited in the prescribed manner by such auditors as 
the State Government may direct and the cost of such audit shall be a charge on the 
University fund.  

(5) The accounts when audited shall be printed and copies thereof, together with the 
audit report, shall be submitted by the Vice-Chancellor to the Board which shall forward 
them to the State Government with such comments as may be deemed necessary.  

(6) The University shall settle objections raised in the audit and carry out such 
instructions as may be issued by the State Government on the audit report.  

38. Control of the State Government.- Where the State Government funds are 
involved, the University shall abide by the terms and conditions attached to the sanction of 
such funds which may inter alia include prior permission of the State Government in respect 
of the following, namely:-  

(a) creation of the new posts of teachers, officers or other employees;  
(b) revision of the pay, allowances, post-retirement benefits and other benefits to 

its teachers, officers and other employees;  
(c) grant of any additional/special pay, allowance or other extra remuneration of 

any description whatsoever, including ex-gratia payment or other benefits 
having financial implications, to any of its teachers, officers or other 
employees;  

(d) diversion of any earmarked funds other than the purpose for which it was 
received;  

(e) transfer by sale, lease, mortgage or otherwise of immovable property;  
(f) incur expenditure on any development work from the funds received from the 

State Government for any purposes other than for which the funds are 
received; and  

(g) take any decision resulting in increased financial liability, direct or indirect, 
for the State Government.  
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Explanation.- The above conditions shall also apply in respect of the posts created 
from any other fund, which may, in the long term, be likely to cause financial implications to 
the State Government.  

39. Assumption of financial control by the State Government as emergency 
measure.- (1) The State Government shall have the right to cause an inquiry to be made, by 
such person or persons as it may direct, and to issue directions to the University, in respect of 
any matter connected with the finances of the University, where State Government funds are 
concerned.  

(2) If the State Government is satisfied that owing to maladministration or financial 
mismanagement in the University a situation has arisen whereby financial stability of the 
University has become insecure, it may by a notification, declare that the finances of the 
University shall be subject to the control of the State Government and shall issue such other 
directions as it may deem fit for the purpose and the same shall be binding on the University.  

40. Supplementary provisions relating to membership.- (1) All casual vacancies 
among the members (other than ex-officio members) of any authority or body of the 
University shall be filled as soon as possible by appointment or nomination according as the 
member whose place became vacant was appointed or nominated and the person appointed or 
nominated to a casual vacancy shall be a member of such authority or body for the residuary 
period of the term for which the person whose place he fills would have continued but for the 
vacancy.  

(2) A person who holds any office in the University by virtue of his holding any other 
office of the University or otherwise shall hold such office as long as he holds the other office 
and thereafter till his successor is duly nominated or appointed, as the case may be.  

(3) The Board may remove any person not being an officer of the University from 
membership of any authority or body or any employee of the University on the grounds that 
such person or employee has been convicted of an offence involving moral turpitude or for 
taking part in subversive activities or for indulging in any act or acts unbecoming of the 
prestige of the University:  

Provided that no such person or employee shall be removed under this sub-section 
unless he has been afforded a reasonable opportunity of showing cause why he should not be 
so removed and such cause has been considered by the Board:  

Provided further that prior approval of the State Government will be necessary for 
taking such action against a member of any authority or body of the University, nominated by 
the State Government. 

(4) If any question arises regarding any person who has been appointed or nominated, 
as or is entitled to be, a member of any authority of the University subordinate to the Board 
or regarding any decision of the Board under this Act and the Statutes, the matter shall be 
referred to the Chancellor for his decision, and the decision of the Chancellor shall be final.  

41. Proceedings of the University authorities and bodies not to be invalidated by 
reason of any vacancy.- No act or proceeding of any authority or body of the University 
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shall be invalidated by reason of the existence of a vacancy among its members or by reason 
of some person having taken part in the proceedings who is subsequently found not to have 
been entitled to do so.  

42. Reference to Government officers to be construed in case of change of 
designation as reference to corresponding offices.- Where any provision of this Act or of 
the Statutes, Ordinances or Regulations refer to an officer of the State Government by 
designation, then if that designation is altered or that office ceases to exist, the reference shall 
be construed as a reference to the altered designation, or as the case may be, to such 
corresponding officer as the State Government directs.  

43. Power to obtain information.- Notwithstanding anything contained in this Act or 
any other law for the time being in force, the State Government may, by order in writing, call 
for any information from the University on any matter relating to the affairs of the University 
and, the University shall, if such information is available with it, furnish the State 
Government with such information within a reasonable period.  

44. Annual Report.- The Annual Report of the University shall be prepared under the 
direction of the Vice-Chancellor and circulated among the members of the Board one month 
before the annual meeting of the Board at which it is to be considered. The Annual Report, as 
approved by the Board, shall be sent to the State Government for being laid on the table of 
the House of the State Legislature.  

45. Statutes.- Subject to the provisions of this Act, the Statutes may provide for any 
matter and shall, in particular, provide for the following:-  

(a) the constitution, powers and duties of the authorities of the University; 
(b) the appointment or nomination and continuance in office of the members of the 

authorities of the University and all other matters relating to these authorities for 
which it may be necessary or desirable to provide;  

(c) the designation, manner of appointment, powers, duties and service conditions 
of the officers of the University;  

(d) the classification and manner of appointment of teachers and their service 
conditions and qualifications;  

(e) the constitution of pension, gratuity, insurance and provident funds for the 
benefit of officers, teachers and other employees of the University;  

(f) the conferment of honorary degrees;  
(g) the establishment, amalgamation, sub-division and abolition of departments;  
(h) the establishment and abolition of hostels maintained by the University;  
(i) the moneys to form part of and to be paid into the University fund and the 

matters to which the fund may be applied and appropriated;  
(j) the number and emoluments of teachers of the University and the preparation 

and maintenance of a record of their services and activities;  
(k) the remuneration and allowances including travelling and daily allowances to be 

paid to persons employed in the business of the University; and  
(l) all other matters which by this Act are required to be or may be provided for or 

prescribed otherwise than by the Ordinances and Regulations.  
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46. Statutes how made.- (1) The Statutes may be made, amended or repealed by the 
Board in the manner hereinafter provided.  

(2) The Board may take into consideration the draft of a Statute either on its own 
motion or on a proposal by any authority of the University.  

(3) The Board, if it thinks necessary, may also obtain the opinion of any officer, 
authority or body of the University in regard to any draft Statute, which is before it for 
consideration.  

(4) Every Statute passed by the Board shall be submitted to the Chancellor who may 
give or withhold his assent thereto or send it back to the Board for reconsideration.  

(5) No Statute passed by the Board shall be valid or shall come into force until 
assented to by the Chancellor.  

(6) Notwithstanding anything contained in the foregoing sub-section, the Chancellor 
may, either suomoto or on the advice of the State Government, direct the University to make 
provisions in the Statutes in respect of any matter specified by him and if the Board fails to 
implement such a direction within sixty days of its receipt, the Chancellor may, after 
considering the reasons, if any, communicated by the Board for its inability to comply with 
such direction, make or amend the Statutes suitably.  

47. Ordinances.- Subject to the provisions of this Act and the Statutes, the 
Ordinances may provide for all or any of the following matters, namely:- 

(a) the courses of study, admission or enrolment of students, fee, qualifications or 
conditions requisite for any degree, diploma, certificate or fellowship;  

(b) the conduct of examinations including the appointment of examiners and their 
terms and conditions;  

(c) the conditions for residing in any hostel or other place of residence run or 
maintained by the University, the levying of charges therefor and other related 
matters;  

(d) the recognition and supervision of hostels not run or maintained by the 
University; and  

(e) any other matter required by this Act or the Statutes to be dealt by or under the 
Ordinances of the University.  

48. Ordinances how made.- (1) The Board may make, amend or repeal Ordinances 
in the manner hereinafter provided.  

(2) No Ordinances concerning the academic matter shall be made by the Board unless 
a draft thereof has been proposed by the Academic Council.  

(3) The Board shall not have the power to amend any draft proposed by the Academic 
Council under sub-section (2), but may reject or return it to the Academic Council for 
reconsideration, in part or in whole, together with any amendments which the Board may 
suggest.  

(4) All Ordinances made by the Board shall have effect from such date as it may 
direct, but every Ordinance so made shall be submitted to the Chancellor within two weeks. 
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The Chancellor shall have the power to direct the Board, within four weeks of the receipt of 
the Ordinance, to suspend its operation, and he shall, as soon as possible, inform the Board of 
his objection to it. He may, after receiving the comments of the Board, either withdraw the 
order suspending the Ordinance or disallow the Ordinance, and his decision shall be final.  

49. Regulations.- (1) Every authority of the University may make Regulations 
consistent with this Act and the Statutes and Ordinances-  

(a) laying down the procedure to be observed at its meetings and the number of 
members required to form a quorum;  

(b) providing for all matters which by this Act and the Statutes or Ordinances are to 
be provided for by that authority by the Regulations; and  

(c) providing for any other matter solely concerning such authority and not 
provided for by this Act and the Statutes or Ordinances.  
 

(2) Every authority of the University shall make Regulations providing for the giving 
of notice to the members of such authority of the dates of meetings and of the business to be 
transacted thereat and for the keeping of a record of the proceeding of meetings.  

(3) The Board may direct the amendment, in such manner as it may specify, of any 
Regulations made under this section or the annulment thereof by any authority of the 
University.  

50. Delegation of powers.- The Board may, by Statute, delegate to any officer or 
authority any of the powers conferred upon it by this Act, to be exercised subject to such 
restrictions and conditions as may be prescribed.  

51. Temporary arrangements.- (1) At any time after the commencement of this Act 
and until such time as the authorities of the University are duly constituted, any officer of the 
University may be appointed by the Vice-Chancellor, with the prior approval of the 
Chancellor, to carry on the duties of any such authority.  

(2) The Vice-Chancellor may make temporary appointments subject to the approval 
of the Board at its next meeting, following the making of such appointment.  

52. Residuary provision.- The Board shall have the authority to deal with any matter 
pertaining to the University and not specifically dealt within this Act. The decision of the 
Board on all such matters shall, subject to revision by the Chancellor, be final and shall not 
be liable to be challenged in any Court or Tribunal.  

53. Removal of difficulties.- (1) The State Government may, for the purpose of 
removing any difficulties, in the area and in matters covered by this Act, by order published 
in the Official Gazette-  

(a) direct that this Act shall during such period as may be specified in the order 
take effect subject to such adaptations whether by way of modification, 
addition or omission consistent with this Act, as it may deem fit to be 
necessary or expedient, or  

(b) give such directions as appear to it to be necessary for the removal of such 
difficulties that may arise in giving effect to the provisions of this Act, or  
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(c) make such other temporary provisions for the purpose of removing any such 
difficulties as it may deem fit to be necessary or expedient: 

Provided that no such order shall be made after twelve months from the date of the 
commencement of this Act. 

(2) All orders made under sub-section (1) shall be laid before the House of the State 
Legislature for fourteen days which may be comprised in one session or in two successive 
sessions and if before the expiry of the session in which they are so laid or of the session 
immediately following, the House of the State Legislature makes any modification in any of 
such orders or resolves that any such order should not be made, such order shall thereafter 
have effect only in such modified form or be of no effect, as the case may be, so however, 
that any such modification or annulment shall be without prejudice to the validity of anything 
previously done thereunder.  

(3) If any question arises regarding the interpretation of any provisions of this Act or 
any Statutes or Ordinances or Regulations made under this Act, or as to whether any person 
has been duly appointed as or is entitled to be a member of any authority or other body of the 
University, the matter may be referred to the Chancellor and shall be so referred if the Vice-
Chancellor and any ten members of the Board so require. The Chancellor shall, after taking 
such advice from the State Government as he or she deems necessary, decide the question 
and his decision shall be final.  

 

 

राघवेÛ ġ काछवाल, 

Principal Secretary to the Government. 
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